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15 ﬁw%,}fﬂ .7 - L, The Hon'ble shri KaV.
des.. " R _ j o , Prahladan, Memberta)
Ne. 7. 6r 5’79?6’7 ST |
:Damcwlék’. oY . . f“ ; Heard mr M.Chanda,learned coun&el
_ - R for the applicant. o
& ; ) ! The applicant who has applied for
= ' the post of Court, Masteﬁ/&ténographer
;347H / R ‘ Grade C in terms of the advertlaement
4ﬂg;oq I '_gubllshed by sStaff Salection CommLss-
- , "’ ' on bearing advertisement NO. bSC/HQ/l/
( "jfvéhﬁkb¢7, L . : : 2004 against category NC.NER=(B)=-1
C . 7 -, 18 apprehending that because of ‘
T A ' over age by 44 days as on 15,.3.2004
. . ::.}:m : he may not get call le»ter foappllcant
d ' appearing in the examinatlon. The /*
| T i is seeking age relaxation.
i S .o ; | The facts in short is that the
N ' e E T :é applicant was sponsored through local
1 7 Employment Exchange, Kamrup, euwahati
, i against the requisition sent by

Central Administrative Tribunal,
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'2.4.04 Guwahati Bench for a post of Court Mastdir/

| stenographer Grade *C* and appointed as

such on ad hoc basis after complétion o
selection process. The applicant is

B
i

entitled to relaxation of age since he
is serving as Court Master/steno Gr.'C‘
on ad hoc basis. The learned counsel for

.
o
3

the applicant also referred to a judgmenﬁ
ix of the apex Court in Union of India
& Qrs. vs. Vinod Shaﬁker Tripathi & Ors;;?
resported in (1998) 8 SCC 583 and submi- |
tted that the Supreme Court also'directed?

. i o the respondents-in that case tqkig?i}der ?
appointed on ad hoc basis but continued :

. for a long periocd and he was entitled forl

re laxation of age. The case of the pres'ent]

v

applicant also fully covered by the

above judgment and accordingly direc

~ the reipondent No.BT{i,w%%
' the applicant. In the Teanwhile if the ™
examination is conducted the applicant
shall be allowed to appear in the '

o T . examination subject to the outcome of

e e this case. |
. A . . List\again on 7.5.04 for further
order. ’
3 ’
o . o S Membar(i\) Member{J)’
F L A L. ' ‘ - - N ’
\-,.’\/ ' ' pg i ~
- - © 7.5.2004 ' Heard Mr. G.N. Chakrabarty, learned

S T . - . counsel for the applicant and also Mr. A.
- No‘,-'u“??' OY&Q"‘QW. ?(5'/04“ " peb Roy, learned Sr. C.G.S.C. for the
Sert Lo 'D/S for W“’B— respondents. ‘
. — : @ .
Yo ’-\'P—NP"""M meA {35 > ' The application is admitted. Issue
RQ?J w_,t‘ﬂ\ /}/@ PU’V(- , notice to the parties. Returnable within -
L, ' four weeks. List on 8.6.2004 for orders.

Member (Aa)
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0 22.07.2004 Present :

. M ?
Member (A) |

O.Ae79 of 2004

Y

Four weeks time is allowed
for filing of written statement,

List on 13.7.04. for filing of written

statemeht and further orders.

- Member(A)

¢ The Hon'ble Sri XK.V,

Sachi-
danandan, Member (J).

The Hon'ble €ri X.V
ladan, Member (A).

. Prah-

When the matter came up for

hearing, the 1learned counsel for

applicant submitted that reply

statement hasheen filed

by the

Respondents No.

2 and 3.

Tt appears

that the Respondent WNos. 4 and 5

have not filed reply statement. They

are at liberty to file

reply
statement. '

| Post the matter on 26.08.,2N04
for orders.

&Y%
Member (A) Member (J)

vHeard Sri M.Chanda, learned counsel
for the applicant and Sri A.Deb Roy,
learned Sr.C.G.5.C for the respondents.

Reply already filed on behalf of
respondents 1, 2 and 3. Respondents 4
and 5 yet to file their reply. Mr Deb
Roy seeks time to file reply on their
behalf. He also produced a communication
dated 11.8.04 received from the Staff
Selection Commission and submitted that -
in the proficiency test conducted by
8SC on 19.5.04 no candidates have
qualified.

List on 28.2.04 for order

Vice=-Chairman
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' 14.9.2004 Present:The Hon'ble Mr. Justide R. XK.
Batta, Vice—Chairman.

2 . o i -
A .

The Hon'bhle Mr,.X.,V Drahladan
Membpr (n).

- . 2 B List the matter on 15,0,2002

alongwith the M,P,Q7 of 2004,

Member (2) VVice-Chairman

bh

15.9.,04 Present ¢ The Hon'ble Mr Justice
R.X.Batta, Vice-Chairman

The Hon'hle Mr X.V.Prahladan
Administrative Member

Mr M.Chanda, learned counsel

appearing on behalf of the applicant

" seeks to withdraw this application

ff:?:iﬁf,' Lo with liberty to agitate the question
6%9%7 : " of condonation of over age as and when
oy &m
A~dlern ) necessary at a subsequent place.
Lond 1o " o
(5A ,;gau%/ AET’ Learned counsel for the applicant is
) - Ik A2 ' o allowed to withdraw the application
Q”.’ ‘ {l(‘._,’ ~ . __’Ti
J /%/’ﬂké%gm .. .., wWith 1liberty to file as an when
- o A
] “9443V4 necessary.
4 7K M/S”' : The application is accordingly'

ﬂg' disposed -of @f withdrawal

- - « . : !
Toee gy . . :

. kg;mber Vice-Chairman

T
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI

0.A. Na. 79 /2004

Sri Bubuluggrﬁan.

SAE
Union of India & 0rs.
LIST OF DATES AND SYNOPSIS OF THE APPLICATION
02.04.2001 applicant received a ocall letter by registered

post  for the post of post master/stenographer

n

| grade "¢’

16.04.2001 The applicant appeared in the selection test and

U interview.

12.04,2001 The applicant found eligible in the interview test

and he got the appointment purely on ad hoc basis

for & period of three months.

A)

l
2d.04.2001 The applicant Jjoined the said post in the pay
: scale of Rs. 5500-175-9000/ on ad-hoc basis. 0On

! that day formal appointment letter was issued.

14-20.02.04 Three post of Court master/ Stenographer Grade’C’
|

" was advertised in the Employment News.

05.03.2004  Applicant applied for the post court
3

master/stenographer Grade ‘o in the prescribed

format and submitted the same to thae SSC.

05,03 .2004 The applicant submitted *gpplication for

condonation of over age to the Chalrman,S5C.

———————— e e — o —— i b o, Pl bt 10

[N

L



»

Y
-

L2004 The Deputy Register forwarded the application of

the Applicant which was relating to  age

relaxation to the Chalrman,S5C.

PRAYER
Under the facts and circumstances stated above, the
spplicant humbly prays that Your Lordships be pleased
to adnit this application, call for the records of the
case and issus notice to the respondents Lo show cause
a5 to why the relief(s) sought for in this application
whall not be granted and on perusal of the records and
after hearing the parties on the cause or causes that
may be shown, be pleased to gfant the 'following

ralief(s):

That the Hon’ble Tribunal may pleaé@d to direct the

respondents, more particularly, respondent nos.l & 3 to

condone  the over age +Hto the extent of 44 davs  in

period of ad hoc service rendered by the applicant in
the Office of the Registry, CAT, Guwahati Bench w.e.f.
24.4.2001 to till date and further be pleased Hto
declare that applicant is entitled to condonation of
over age to the extent the applicant has served in the

office of the Register CAT, Guwahati Bench.

That the Hon’ble Tribunal be pleazsed to direct the
raspondents, more particularly, respondent nos.l & 3 to

issue necessary call letter in favour of the applicant

allowing him to appear in the selection/examination

———

likely to be conducted by the S$SS8SC, (NER), Guwahati for

Y

g

e



Filling up the post of Court Master/Stenographer Grade
‘C’ in terms of the Category No. /VZ;&%<K5>,,1' of the
advertisement NO.SSC/HR/1/2004 published in the
Emplovment Exchange dated 14-20 February, 2004 after
condoning the over age in terms of prayver made in

paragraph 8.1.

That the Hon’ble Tribunal be pleased to direct the
respondents, more particularly, the respondent Nos.l &
% to grant welghtage and priority to the applicant for
the period the applicant has rendered the ad hoo
sarvice in the Office of the R@gigtry$ CAT, Guwahati
Bench i1.e. w.e.f 24.04.2001 to till déte while
considering the case df the applicant for
selection/examination for the COst of Court

Master/Stenographar Grade °C°.

any other relief(s) to which the applicant is entitled

4% the Hon’ble Tribunal may deem fit and proper.

During pendency of this application, the applicant
prays for the following relisf: -
That the Hon’ble Tribunal be plesased. to direct the

respondents, more particularly respondents No. 1 and 3

§

).

to pass necessary order allowing the applicant to
appear in the selection/examination which is likely to
be canducted shortly by the S8C for filling up the post

of Stenographer grade “C’/Court master pursuant to the



advertisement published in the Employment News dated

14-20 February, 2004 as an interim measure.




GUWAHATI BENCH: GUWAHATI
. (An Application under Section 19 of the Administrative Tribunals Act, 1983)

Title of the case

Sri 8ubul Barman

Union of India & Others

Versus -

0.A. No

Applicant

Raspondants.

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

j7 €9 /2004

INDEX
wﬁ NG PITE XU P RParticulars Fage No.
: o1 v Application 1-15
o 02, e varification -1 G-
| 15 1 Copy of the call letter dated
02.04.2001 \f
4. 2 Copy of the offer of
appointment date 12.4.01 18-
05 3 Copy of the formal appointment
letter dated 24.04.2001 -9
Gh . 4 Copiaes of the extension
’ 2.0 - 24
{Series) jordsrs.
7 5 Copy of the application dated 05 ~ .2—(_
. 5.2004
, OB, & Copy of the repressntation
E (Series) |dated 5.03.04 and forwarding 28 -29
| latter dated 08.03.04
09, 7 Copy of the Judgnent and order
dated 13.11.2003 in 0.A. No. 3o - 36}
193/02

Filed by

e
(¢ 0

/wz

Advocata




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH: GUWAHATI
(An Application under Section 19 of the Administrative Tribunals Act, 1985)

0. A. No. /7 12004

BETWEEN

T

Sri Bubul Barman,

Son of Sri Tarini Kanta Barmarn

Village & P.0:Pakhamara P.S: Barbari

District: Nalbari. Assam

Pin: 781343,

Presently working as  Stenographer Grade “C’/Court
Master on ad hoc basis in the Central Administrative
Tribunal, Guwahati Bench, Guwahati-~781 005.

..Applicant

e Union of India,

Represented by the Secretary to the

Governmant of India,

Department of Pefzonnel and Training

Ministry of Personnel, Public Grievances and Pensions
Naw Delhiwllo 001,

The Chairman,

Staft Selection Commission
Block-12, CGO Complex

Lodhi Road, New Delhi-110 003..

Tne Regional Director (NER)

Staff Selection Commission

S Rukmininagar,

P.0- Assam Sachivalava,

Suwahati- 781006.

The Principal Registrar

=)



Central Administrative Tribunal
Principal Bench, 61/35
Coparnicus Marg

New Delhi.

The Deputy Registrar,

Central Administrative Tribunal
Suwahatl Bench, Rajgarh Road
Bhangagart, Guwahalbi-781 005.

...Respondents.

DETAILS OF THE APPLICATION

- - - - - -

is made.

This application is made praving Tor a direction upon

whe respondents to condone the overage of the applicant

for consideration for selection/examination, which is

going to be conducted by Staff Selection Commisgsion in

tarms of advertisement No. SSC/HR/L/2004 published in

Fmployment News dated 14-~20 February, 2004 for the post

Cprayving to consider the case of the applicant o

of Court Master/Stenographer Grade- € and also for

A

priority basis taking into account three (3) vears past

S,

1

Fegistry, Central administrative Tribunal, Guwahat
Q____‘

 Bench, Guwahatbil.

- -

Y’

| service rendered by the applicant _in the office of the



3
The applicamt declares that the subject matter of this

application is well within the jurisdiction of this

3

H

Hon'ble Tribunal.

P .

The applicant further declares that this application is

1

Filed within the limitation prescribed under sgction-21

~af the aAdministrative Tribunals Act, 1985,

Facts of the Case.

That the applicant is & citizen of India and as such hs

.

x

3

entitled +to all the rights, protections and
privileges as guaranteed under the Constitution of

india.

That vour humble applicant is & bonafide local resident

of wvillage and P.0O- Pakhamara, P.S5~ BRarbari, Dist-

Nalbari in the state of Assam. He has obtained his

graduation in arts from Gauhati University in the vyear
L9986, thereafter e als0 obtalned Diploma in
Stenography (English) from Gauhatil Industrial Training

(natitute in Lthe vesar 1999.

That in pursuant to a reqguisition Sént by the office of
the Reglstry Central ﬁdmiﬂigﬁrative Tribunal, Guwahati
Bench (hereinafter referred to as CAT, Gu@ahati Banch)
to the local Employment Exchangs, Ramrup, Guwahati for
“PONSOring name  of the suitable candidates For

appointment of Stenographer on temporary hasis to the

9




post of Court Master/Stenographer Grade “C° in CAT,
Guwahatl Bench bthe Employment Exchanga; Kamrup Guwahati
in terms of the requisition sponsored the name of
twalve candidates including the namz of the applicant
and forwarded the same to the CAT, Guwahati Bench for
welection/interview for filling up the post of Court

Master/Stenographer Grade C°

That it is stated that the applicant on receipt of the
call letter issued by the Registry of the CAT, Guwahatil
Banch vide letter Mo.ll9f89f&DMn/48? dated 2.4.2001 for
appearing selection test and interview before the CAT,
Guwahati Bench on 10.4.2001. The applicant accordingly,
sppearaed in the said selection test and interview and
faired well in the selection test and interview.

o copy  of the salid call letter bearing

No.119/89/ADMN/487 dated 2.4.2001 is enclosed as

annexure-1 for perusal of the Hon’ble Tribunal.

That it is stated that the applicant after being found
syitable in the saild selection test and interview the
respondents issued the offer of appointmant vide letter
NOo.119/89/Adnn. /553 dated 12.4.2001. In the sald letter
of offer of appointment it is specifically stated that
the appointment was purely on ad hoc basis only for a
period of three months. It is further stated in the
said offer of appointment letter that ‘the ad hoc
&ppoimtm@ht will not bestow any right for regular

appointment in the said post.



& copy of the sald offer of appointment letter
bearing No.l119/89/6nd./553 dated 12.4.2001 is
enclosed herewith as aAnnexure-2 for perusal of the

Hon’ble Tribunal.

4.6 That it is stated that the applicant accepted the said

offer of appointment and joined the post of Court

3

Master/Stenographer Grade ‘C° in the pay scale of

{

35, 5500~-175-9000/- on ad hoc basis on 24.4.2001.
However, formal appolintment letter was ilssued on
w4 .,4.2001 by the Office of the Registry of the CAT,

Guwahatli Bench.

a4 copy of the said formal appointment letter

NoL.CAT/GHY/119/89/Admn. /682 to 684- dated

24.4.2001 iz enclosed herewith as Annexure-3 for

parusal of the Hon'ble Tribunal.

‘4,7 That 1t is stated thatl althougH the initial appointment
order was issued for a period of.thr@é months, however,
on expiry of the sald period of three months fresh
extansion orders extending the period were issued from
Lime Lo time.
Copies of the said extension orders are enclosed
as Annuexure-4 (Series) Ffor perusal of the Hon'ble

Tribunal.

4.8 That it is stated that the applicant is still workling
in the =said capacity in the office of the Registry,
ZAT, Guwahati Bench in the pay scale of Rs . 5500~ 175~

9000/-. Be it stated that the applicant was infactk



continuously working in the sald. post since 24.4.2001
without any artificial break or any hreak in service.
However, orders of extension were issued from time to
time, thereby the applicant has acquired a valuable and
legal right for consideration of his case for regular
appointment on priority basis taking into consideration

the long threg years service rendered by him.

18 stated Lhat the raespondaents issued

e
o

4.9 That
advertisement for filling up three posts of Court
Master/Stenographer  Grade c’ vide advértigem@ﬁt
No.SSC/HR/1/2004  in  Employment  News dated  14-20
Faebruary, 2004. However, it is specifically astated that
in the advertisement out of three posts the post under
category ND“rWEQfC@>’4— is meant for the O0ffice of the
Registry of CAT, Guwahati Bench. It ié clear from the
said advertisement that for the post which is  now
holding by the aspplicant has been advertised for
filling up the same through Staff selachkion Commission,
{NER), Guwahati (hereinafter ref@rréd to as SSCH.

The applicant also applied for the sald post of
Sourt Master/Stenographer Grade ‘¢’ before the Staff
selection Commission (NER), Guwahati and submitted his

candidature in the prescribed fTormat as desired by the

Co

al

£

S3C. The applicant also  indicated in  bhe
application that he is serving in the Office of the
Registry of the CAT, cuwahati Bench for the last three

vears and still continuing in the said post.

ve



Copy of the application dated 5.3.2004 is enclosed

2% Annexure-5 for perusal of the Hon’ble Tribunal.

4.10 That it is stated that the applicant on an enquiry from

the Office of the Regional Director, S8C (NER),
Guwahati came to learn that his candidature will not be
accapted as because he is over aged than the age limit
orescribed in the advertisement for the saild post. In
this connection, it may be specifically stated that the
applicant 1s working in the Office of the Registry,
CAT, Guwahatl Bench since 24.4.2001 for about three
vaars continuously. Therefore, the candidature of the
applicant cannot be rejected on the alleged ground of
over age. The applicant is entitled to benefit of age
relaxation to the extent applicant has served in the
Department i.e. he 1s antiﬁled to the relaxation to the
axtent of three vears than the age prescribed in Lhe
advertissment.

1t is perktinent to mention here that 1In the

33
3]

asdvertisement the upper age limit was fixed as 27 vear
as on 15.3.2004 and if the said age limit is taken into
consideration in that event., the applicant will be over
agaed by 44 days only as on 15.3.2004. Therefore, the
candidature of the applicant cannot be rejected on the
alleged around of over age as because he has renderad
his service under the respondents for a period of about
three vyears and as such he 1s entitled to age
relaxation to the extent of three years. Therefore, the

Mon’ble Tribunal be pleased to direct the respondents,

e



4.11

more particularly, respondent No.2, Regional Director,

£5C (NER), Guwahati to pass necessary order allowing
the applicant to appear in the selection/examination

which 1

&

likely Lo be conducted by the 38C very

shortly.

That it is stated that the applicant is apprehending
that the respondents may not issue the call letter to
Lhe apﬁlicant only on the ground that he 1is over aged
to  the extent of 44 days as on 15.3.2004 in the
salection/examnination. In the compelling cilrcumstances,
the applicant has already submitted a repfesentation Lo
tha Chailrman, SSC‘DH 05.03.2004 through proper channel
for condonation of the age limit of the applicant which
was forwarded by the Deputy Registrar, CAT, Guwahatl
Bench vide his letter No.B2/Bubul Barman/Estt./ dated
B.3.2004. In the salid forwarding letter Deputby
feaistrar also favourably recommended the case of the
applicant for age relaxation.

copy of the representation dated 5.3.2004 and the

forwarding letter No.B2/Bubul Barman/Estt./ dated

8.3.2004 is  anclosed herewith as —Adnnexure-6

(Series) for perusal of the Hon’ble Tribunal.

4.12 That it is stated that although the applicant submitted

nis represantation and the Same WAS forwarded
favourably by the Deputy Registrar, CAT, Guwahati
Bench, even Lthan the respondents, more carticularly,
Regional Director, SSC may not issue the call letter

for appearing in bhe selection/examination for the post



i

2 That it is

of Court Master/Stenographer Grade ‘C° in terms of the

advertisement No.SSC/HQ/1/2004 dated 14-20 February,

2D04 .,

In the circumstances, finding no other altérmativé
the applicant is approaching this Hon’ble Tribunal for
s direction upon the respondents, more particularly,
upon the Regional Director, S5C, {(NERJ, Guwahati for
condonation of prescribed age limit of the applicant in
respect  of the prasent applicant taking into
consideration the period of service rendered by him in
thae Office of the Registry, CAT, Guwahati Bench and
further be pleased to direct the respondents to allow

tha applicant to appear in the sglection/examination
which is likely to be conducted by the 355C (MER) for

filling up the said post of Court Master/Stenographear

Grade ‘C’.

stated that the applicant being an 1n
sarvice candidate énd also on consideration ofvthe fact
that he has served the Department for a long ceriod of
about Lhree years continuously in the post of Court
Mastar/Stenographer Grade °C’ without any artificial
hraeak or any break a$45uchventitled to welghtage for
mis past services so that his case can ba considered on
priority basis and the Hon’ble Tribunal be pleased to
pass a further direction updn thae respondents to . g

waiahtage to the service rendered by the present

applicant while considering the CasE for

walection/examination.

A
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That it is stated that in similar facts and situation

this Honfble Tribunal by Jjudgment and order dated
13.11.2002 passed in  0.A.N0.192/2002 directed the
respondents Union of India for condonation of upper age
1imit in respect of the ad hoc medical officer to the
@xtent he has served Lhe rggpondentﬁ Union of India on
ad  hoc basis and was also pleased to direct the
respondents to take action for regularisation of the
service of the applicant. The instant case of ~tha
applicant is sauarely covered by the decision referred
to.

Copy of the judgement and order dated 13.11.2002

passed 1in 0./.192/2002 is enclosed herewith as

annexure - 7 for perusal of the Hon’ble Tribunal.

That it is stated that the applicant also submitted
representations on different occasions since his
doining in the Office of the Registry, CAT, Guwahatil
Banch prayving inter alia for extension of his service
and also prayved for r&@ularization of his service 1in
the post of Court Master/Stenographer Grade ‘C°. Be it
stated that the applicant was selected after going
through a rigorous selection procsss and a Committes of
four members Selection Board was constituted at the
relevant point of time when the applicant was
interviewad or salected for tha post of Court
Master/Stenographer Grad@ ‘C’ on ad hoc basis.

In the circumstances, the applicant most humbly

prays that the Hon’ble Tribunal be pleased o bDass

~

N}V

o
g



4.16

4.18

11

appropriate interim order/direction upon the
raspondents, moré narticularly, upon Respondents No.l
Bnd 3 Lo allow the applicant in the
Selection/examination which is likely fto be conducted
oy Lhe 838C in Lerms of the advertisemant
ND.SSC/HR/1/2004 dated 14-20 February, 2004 Tor the
post of Court Master/Stenographer Grade “C°. Otherwise
it will cause irreparable loss and injiury to the

applicant and the 0.A. will become infructuous.

That it is stated in the facts and circumstances of the
case there is no other alternative but to approach the
Hon’ble Tribunal for redressal of the grievance of the
applicant. Therefore, the Hon’ble Tribunal be pleased
to  pass appropriate orders, directions upon  Lhe

raspondents granting adequate relief to the applicant.

That it is stated that the applicaht was  appointed
through Employmant Exchange, Kamrup, Guwahati as The
85C could not able to select any suitable candidate for
the post of Court Master/Stenographer Grade “C° in the
Office of the Registry of the CAT, Guwahati Bench.
Since the applicant has been selected through the
Fmployment Exchange, Kamrup, Guwahati, bthat too, by a
duly constituted Selection Board as such his case ought
to  have bean considered for regular absorption on
priority basis.

That the application is made bonafide and for the ends

of justice.
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Grounds for relief(s) with legal provisions.

For that, thé applicant has acaquired a wvaluable and
legal right in view of his long service in the post of
Court Master/Stenographsr  Grade c’ at  Central
Adninistrative Tribunal, Guwahati on ad hoc basis, for

condonation of over age limit.

For that, the applicant has acauired necessary
@dumationai gualification, such as, Bachelor Degree in
Arts and Diploma in Stenography (English) from the
L.T I, Guwahati, as such he is otherwise eligible for

the post of Court Master/Stenographer Grade "C7.

For that, the applicant is infact continuously working
in the oost of Court Master/Stenographer 3ince
24.04.2001 without any artificial break or any break in

SRrVIce.

For that, the applicant is eligible candidate having
long practical @xpasrience in working as Court
Mastar/Stenographer Gradea AEON in the Central

Aadministrative Tribunal, Guwahati.

For that, claim of the applicant for appointment to the
post of Court Master/Stenographer Grade ‘C° cannot be

rejected on the alleged ground of over age.

For that, the applicant is working for a long time say
about 3 vears on ad-hoc basis at Central adminiztrative
Tribunal, Guwahati, as such, he has acquired a valuable

and legal right for consideraticon of his c¢laim for
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sppointment on regular basis on priority basis with

necessary walghtage of his ad-hoc saervice.

For that, as pesr Govit. instructions the applicant is
antitled for age relaxation Lo the extent he has

rendered service to the department.

_ ) ) :

That the applicant states that he has exhausted all the
remedies avallable to him and there is no other
alternative and efficacious remedy than to file this

application.

Matters not previously filed or pending with any other
Court.

The applicant further declares that he had not
previously filed any application, Writ Petition or Suit
before any Court or any other authority or any other
Bench of the Tribunal regarding the subject matter of
this application nor any such application, Writ

Patition or Sult is pending before any of them.

Relief(s) souaht for:

Under the facts and circumstances stated above, the
applicant humbly prays that Your Lordships be pleased
to admit this applicatidﬂ, call for the records of the
case and issue notice to the respondents to show cause
a3 Lo why the relief(s) sought for in this application
shall not be granted and on perusal of the records and

after hearing the parties on the cause or causes that

M

i~

£
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may be shown, be mlgaaed to  grant the follcwing
relief(s):

That the Hon’ble Tribunal may plegased to direct the
respondents, more particularly, respondent nos.l & 3 to
condone the over age to the extent of 44 days in
respect of the applicant taking into consideration the
b@ri&d of ad hoc service rendered by the applicant in
the Office of the Registry, CAT, Guwahati Bench w.e.f.
24.4.2001 to till date and further be pleased to
declare that applicant is entitled to condonation of
over age to the extent the applicant has served in the

office of the Register CAT, Guwahati Bench.

That the Hon’ble Tribunal be pleased to direct tLhe
respondants, more particularly, respondent nos.1 & 3 to

issue necessary call letter in favour of the applicant

9]

sllowing him to appear in the selection/examination
1ikely to be conducted by the $8C, (NER), Guwahati for
Filling up the post of Court Master/Stenographer Grade
“C” in terms of the Category No. NER-(R)-4 of the
advertisement No . $SC/HA/1/2004 published  in the
Employment Exchange dated 14~20 February, 2004 after
condoning the over age in terms of prayer made in

paragraph 8.1.

That the Hon’ble Tribunal be pleased to direct the
respondents, more particularly, the respondent Nos.l &
% to grant weightage and priority to the applicant for

the period the applicant has rendered the ad hoc



10.

12.

15

service in the Office of the Registry, CAT, Guwahati
Sench i.e. w.e.f 24.04.2001 to till date while
considering the Cana of the applicant for
selection/examination for the post of Court

3

Master/Stenographer Grade AN

any other relief(s) to which the applicant is entitled

as the Hon’ble Tribunal may deem Tit and proper.

Interim order praved for.

puring pendency of this application, the applicant
orays for the following relief: -

That the Hon’ble Tribunal be pleased to direct the
respondents, more particularly respondents No. 1 and 3
to pass necessary ordar allowing the applicant fo
appear in the selection/examination which is likely to
be conducted shortly by the SS5C for filling up the post
of Stenographer grade ‘c*/Court master pursuant to the
advertisement published in the Employment News dated

14-20 February, 2004 as an interim maasure.

uuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuu

particulars of the 1.P.0.

. I. P. 0. No. : 43 G3TBT6T .
Date of Issus : 22 D .04
Issued from : S . f.o. G ¢ wotvet
payvable at T G G’O G o ok )

-
-

¢s agiven in the index.
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VERIFICATION

L, 8hri Bubul Barman 5/0 Shri of Sri Tarini Kanta
Barman, Village & P.0: Pakhamara P.S: Barbari District:
Nalbari, Assam, Pin: 781343, aged about 27 yeafs,
presently working as Court Master/Stenoarapher on ad
noc basis in CAT, Guwahati, do hereby verify that the
statements made in Paragraph 1 to 4 and & Lo 12 are
Lrue to my knowledge anq those mad@‘iﬁ Paragraph 5 are
true to my legal advice and I have not suppressed any

material fact.

and I sign this verification on this the 3135 day of

March, 2004.

%m @/M oo
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refa amatas sz,

WHmE) Rnadiz, e,

NI VE, JATERLY

Central Administrative Tribunal
Guwahati Bench,
Rejgarti Road, Bhangaegarh,
SUWAHATI—781 005
: ' \ 2=
To Pmas/[)atc/ﬂ'o“""zool° .
Sri Bubul Barman, ' |
Son of Sri Tarini Kenta Barman
C/O &'i S.N.Eamzan,
Office of the DoEo & C.T.'
.Rehabari, Quwahat i-8, '

Sub:- Offer of appointment to the post of Steno Ggade!C!
in the Central Administrative Tribunal,Guwahati Bench
Guwahati-5 purely on-adhoc-basis reg.

Sir,

I am directed to say that on the basis of Shorthand and
Typing Test held on 10-04.2001,1in the office of the Central Admini
trative Tribunal,Guwahati Bench,you have been selected for appoint
to the post of Court Master/Steno Grade'C! in the scale of pay k.3
"173-9000/= plus usual allowances as admimsible. from time to time i
~temposary vacancy in the Central Administrative Tribunal, Guwahati
- Guwahati,purely on adhoc basis for a period of 24-04-2001 upto 16-
or till further orders which ever is earlier, with effect from the

you assume the charge of the post, . . 3 ‘

, The above adhoc appointment will not beskow on you any righ
for regular appointment to the post/grade and will automati
cally come to an end on the date of expiry of period of 4 months
without any further orders, ' '

S It is further informed that you will not be entitled to any
travelling allowances for joining the post of Steno.Grade'C'.In ca
you ére willing to accept the offer of appointment as afpresaid, y
may report for duty immediatly in the office of the Central Admini
‘trative Tribunel, Quwahati Bench, Guwahati -5, Rajgarh Road, Bhangarh, b

- in any case not later than 24=04-2001. In case you fail to report
for duty within the stipulate period ,it will be presumed that you
are not interested for the aforesaid appointment and the offer of
dppointment will stand cancelled automatically on the date of - edpi:
of the period of offer. : :

It is also iriformed that no furtheriéomdunication in this
regard will be entertained. ' ’

'A/@%"QUZ/‘ | - Yours faitfflg/l;—}y, . o
L3 ’ Yo “ i ‘,,4’//)/J _cf\'j
RAL ' '\Q‘w- \7—}“\\"”
PLBE | i/c_DEPUTY REGISTRAR.

%’-{ln’ :
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U R CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH.

| | Rajgarh Road, Bhangagarh
. ‘ Qiwahati=5. -

Dtd.Quwahat i,the 24th Aprilt'el

ICE QRD

{$‘ d‘ﬂ; The Hon'ble Vice Chairman,Central Administrative
#~ffﬁTribunal Quwahati Bench,has been pleased to appoint Shri

;

f qugl Barman on adhoc basis for a peried of 3(three)months

f 6r till further orders whichever is earlier, with effect
from 24-04-01, when he assumes the charge of the post of

1 Stenographer Grade'C! in the Central Administrative Tribunal

i
§ .
‘§V~"'t Lo Guwahati Bench in the scale of pay of ks.5300=175-9000/=
]
1]
|

plus other allowances as admissible from time to time,

o ﬁfﬁﬁ_ The above adhoc appointment will not bestow
. :»-;'on him any right for regular aPP01ntment to the post/
Sl ;A;}h”? centinuatlon of service and may be terminated at any time
1 ' B o L .

e fﬁJ?_yJ‘pwithout assigning any reason. L

¢ / /
Q*;PUTY REGISTRARo

/= L uyy

No . CAT/ GHY/ 119/89/ Admn / (’W/; (,ﬁntd 24-04-01,

5 e L. Theé Deputy Registrar(E) Central Admlnlstratlve

T Tribunal,Principal Bench, Farldkot House,Coper-
nicus Marg,New Delhi for information & hecessar
action vide his letter No,®B/17/2000-Estt. 11/

- 971/A dtd.5-3=01¢

2. The FA8GCAO, Central Administretive Tribunal,

Room No.l, B-2,W-4,Curzon Raad Barrack, Kasturba
Gandhi Marg, New Delhi

3. The Pay & Accounts Off icer, CAT,P.B, New Delhi
3rd Floor,lok Nayak Bhavan,Khan Market, New Dell
4. The Accounts Officer,CAT,Quwahati Bench, Guwkha

5, Shri Bubul Barman,son of Sri Tarinl Kt.Barman,
C/o Sri S.N. Barman o/o the D,E.8C.T.Rehabari,
GJWaLlat 1-8 .

.60 Offlce Order fileo /"
. l -

AR
DUJJTY REGISTRAR .
Y




/5 Personal fne of t he offi.cial.

- ,ﬂ-%?)\@g WPQCSL”MB\‘
No,ug/a?//mn, B

'c*erALfknaxwzxrmﬂrxvp rwxﬂshAL
CUWAHAT I BENCH :

LAL N I

' Rajgarh Road Bhangagarh
GM%@h&ti«?Gl ODS. B

Dated Guwahati the 24th Jul;r,zomc .
QFTICE OUDER
In pur@uance of the CAT,PB, lettex No PB/l?/la/

2000/ Estt.IX dated 23.7.200), the tems of adhoc
, appointment of Shri Babul Baman in the grad@ of ert

Master/Steno,Grade 'C' has been extended for a further
period from 24.07.2001 to 31..1.? 2031, or till the regular
incumbant of the post zevert baek ta ‘his substantiveé &

post or till the post is filled up on regular bagis
-whichever is eerlier. :

Other temg emd cendiﬁmns wi.ll rmain same as
issued vida this affice ordey of wen m. da‘ted 24'eh

S /}
{ RKo JAIN )
DEPJTY m:cxsrm

'Copy to =

1. The Registrar, C@n‘cml ministr&tiw Trlbmal(?&)g
Fsrjdkot House, Copernidus Marg, Mew Deihi w.r.t.
“his letter no.?B/l?/lB/sz/Ertt 1@ dated 23,7,2001.

2, The Pay & Accounts Officer, Centrsl Administrative

Tribunal, G-I hutments, Delhousie Road, New Delhi=l.,.

3. The Ascounts Offic@r, CAT, Gmahati Bench, Guwahati.

4. Shri Bubul Bamen, Court Masterlsteno.&'.'ﬂ%cm

Quwaheties, _ v _

"y
( ReK. JAIN )
DEPJTY REGISTRAR

‘-*%m
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| No. 1097/e8/Admn./ /26

~ CENTHAL ADWINISTRATIVE TRiBUNAL A )
. QJ WAHATI BENCH.

Rejgarh Road, Bhangagarh,

Dated Quwahati, the 3lst Dec'200l.,

OFFICE ORDER.

' ]
f "y .

Ed ' l .

ol In pursuance of the Central Admmstratz.ve I‘r:.bunal,
T ¢ Principal Bench. letter No. PB/L?/lB/ZOOO«Estt 11/9483/A
T ;da‘ced 14, 12.2001, the terms of adhoc appointment of Shri’
| Bubul- Barman' in the grade of Court Master/Steno Grade!Ct
has ‘been extended for a further period from 01=01-2002 to
23-04-2002 or till the regular incumbant of the post reverts
. to his substantive post or till the post is fllled up
on regular bas:.s whlchever is earller.

Other terms and conditions will remain same as issued
_yide this office order of even Vno dated 24th April, 200l.

’ o i ] ) . ’ ' ) S (% p—
- o ' ( R.K. JAIN )
S . . QEPUTY REGISTRAR.
Copy to :~ i ‘

i . .
i ' _1i The Registrar, Central Adminlstrative Trlkxmal(PB), ]
: . +.”"  Faridiot House, Copernicus Marg, New Delhi, w.r.t.
. - his letter No. PB/l?/lB/ZOOO—Estt 1I/9483/A dated

-+ 14412,2001. '

2. The Pay & Accounts Officer, Central Administrative ‘rribunal.
(PB), C-1 hutments, Delhousie Road, New Delhi~la

3o The Accounts Offlcer, -C.A.T., Gawahati Bench, G.:wahati-s.

4, Shri Bubul Barman, Oourt ‘Master/Steno’ Grade'C' C.A.T.
" Quawahatli Bench, Cuwahati-S. C o

Se Pexrsonal file ofk the official. :
%
( ReK. JAIN )

DEPJ I Y REGI STRAR.
> s\ \\\__,,.
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- No.107/88/Estt, [isn
CENTRAL ADMINISTRAT IVE TRIBUNAL
GIWAHATI BENCH
Rajgarh Roa'd,Bhangagarh,, .
Gawahat’if-'mloos.t Ce

Dated Guwahati, the L7th’Sept 2002,

OFF ICE ORDER

In pursuance tp the CAT(FB), New Delhi letter no.
t'_;8/1/3/2000.&;tt.11(%1.10)/7754/1\ dated 3.9.2002, .
conveying the approval of the competent -_aﬁthority 'bf: |
the DoP&T to the extension of adhoc appointment of
_the following officials for a period upto-_siv,m.zooz

or t1ll the posts are filled up on regular bési’sv or ,tj.ll“-
the posts are filled up by way of adhoc deputation
whichever earlief s - e

.o, Neme &,degig‘nat ion |

1. Shei ‘stb'ul Byxman, Cougt’ Mgé’ter/fsténo.lt;r.ﬂ'm ‘
2. She{ Molen Boro, Stene.Cr. D

- Cther tér_ms and conditions wilj r*sma‘ih ‘same as
fssued eariter. _
Sdy—
| - LEFUTY REGISTRAR
Copy to 1= -
2. Thc_aﬁrihcipa] Reagistrar, Central) Administrative
- Tribunsl{FB), Faridkot Heuse, Copernicus Marg,

g Msw Delhl~110 CO1, This refers to his letter no. .
~ pa/l/a/aooo-Es,tt.xz(Vol.w)/??sa/Adatea 3.9.2002.
2. The Pay & Agcounts Officer, Central Administrative
Tr.ibunal, C-1 Hatments, Delhousis Road, New Delhi-l..l

3. The Account s OffLcer, Ceniral Adminisﬁrativel‘ribunai.
Ouwahati'Bench, Guwaha‘ci, _ :

4-5, shri Bubul Barman,C/M, Steno.Gr.c/ I
.‘," f.:'hl‘i z-blé'f! BOZ‘O, ﬁel}al{'ﬁ:qno .. o
\/6-‘7. Persgonasl £iles of the gfifinr~

(} |
\ R Jn)
el RIS
Depely T
NI |

.Av':”

L e
A

e
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“CENTRAL ADMINISTRATIVE TRIBUNAL =
-' GJWAHATI BENCH - ey

. ‘ Rajgaﬁhiﬂoad,Bhangagah;. R
‘ Dated Quwahati, the 25th Feb.,2003

OFFICE ORDIR

. In pursuance to the CAT(PB), New Delhi letter no..
PB/1/3/2000-Estt +1I{Vol.10) dated 18.2,2003, conveying
the approval of the competent authority of the DOBRT to
the extension of adhoc appointment of the following |

“officials for a period upto 30,06,2003 or ti]] the post' -
¢ are filled up on regular basis, whichever ie earlierz-

i SeNo. Name & designation , L Ray
#2020, , ] ‘ LR

1. shri Bubul Barman, Sourt. Master /St eno. ., 0"
2. Sshri Molen Boro, Steno.G.'D! o

. Other terms and conditions Will remain same as
issued ear1ier. | o
sd)—
( N.J. JOSEPH )
. -, " DEPUTY REGISTRAR
"Copy to 1= : -
1. The'?rincipal Registrar, Central Administrative Tribuna)l

(PB), Faridkot House, Copernicus Marg, New Delhi w,r.t,
letter no.PB/l/B/ZOOO—Estt.II(Vbl.lO? dt.18,2,2003. :

2. The Pay & Accounts Officer, Central Administrative
Tribunal,C~I Hutments, Delhousie Road, New Delhi-1.

3. The Accounts Of ficer, Central Administrative Tribunal, -
Guwahat i Bench, Quwahati, . _

N—4, shri Bubul Barman,C/Master /Steno.Gr. 10" .
- 5, Shri Molen Boro, Steno.Gr.'D!

6-7. Personal files. (iS '
( N.J. JOSEPH )

- DEPUTY/REGISTRAR

EA



A oo Datmd Cinmhatd, tha 7¢h October, ?001

@

l77W7\Lacuvqﬁg—(€<3;¢3ité)

Yo ' B0.107/88/rett./ Ci /Y X
' CENTRAL ADMTNISTRATIVE TRIBTNAL -

CUWANATY BEUCH,

Rajangvgggg‘ Rh;agaonxh S

'onrcn CRDER

ey ,

- S e ' _4.1- ..,
2000=Eate +IT(Vol=9)=7539(A) Qated

.of the following off!c!ale is

A

~F

'+ ' In pursunnce of thé CAP(PB) Nev Delhi letter’ wo.PP/l/i/

. P .
S ane s s pa——— e e
P
A

15,9,2003 convoying the . -

-“u ."'mapproval of the coapetent suthority, the aéhoc’ appointment

horeby extended for a

'}fUtthﬂt' poried 'w.,e,f,1.7, ?Oﬂ? to M,€6,2004 ar i1l the

. .7e-. -pOBSES are filled'.yp. on regular basla. whichevor f{s !
A eatlier. - SRR e e NI
T Y Rey T Mans & nesiﬂ.a'tl'gﬁ T
Ye ‘ehred Pudul Barman, cnnrt Hactotlﬁteno: : "
.1 PPN . Grad‘ .’. e . o - ‘;.. ) N
‘2, lshti Holen Boro. Steno Grade 'n' s jl
_’,'TA other terma ang conditions wiil. ‘resain same as laaned {f‘
' earliot. .o » Soeer
“ .. . Sooe y 0. -
Y; . st o ¢
¥ . Lo -i
. ‘33 “ [4 ‘.. .l - 5.’.4', o y
. ?? ( R.J.J05PPR ) e
' +-  DEPUTY. REGISTRAR. :
Copy to: L
. e . The  Principal Registrar, Central Adninistrative

?rihunal, (?B). Paridkot Rouse, Copernicus Marg,
Few Delhd w.r.t. letter W, PB/1/1/7000-?00n Y

(Vol-°)°7q39(l) ae,1%,9 2003.

2. The Pay & Accounts officer, Centrnl Admtnletrativc
© Tribunal, c-I-Rutmenta, Delhonsle Road, Waw Delhi-1,

Ctntral Aninistrative i

2%  shri Bubul Barman, Court Naster/Steno Grado ‘C'. -

(»

3, ', The Accountc Officer,
* Trihunal, Cnlahpti Bench, Guwahati-%,
‘. N
KR ¢ Shri "2len Boro, ftenn Grade 'D'.
R, : Pergonnl rtleﬂ.
v 4
4.’

DP?UTY “PfT"*PﬁQ
V
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21 (@) STAFF SELECTION COMMISSION 4
o N APPLICATION FORM 7]
5 OATE OF ADVT : 14.02.2004
CLOBING DATE /: 18.03.2004 INSTRUCTIONS

\‘4‘ % o v, -
(l) ‘n thl obldlmm below wtlto tha roquired information in English (CAPITAL LETTERS) or in Hindi. Those candidates wha till
2 up the hpplioatlon o in Hjndl should also wiite their name and address in column 14 (b) () In English CAPITAL

LETTERS alao.'J ;JS
(“) Qne envelope “shioul contaln applicauon of one candidate only. infringement of this Instruction would invite penal action
- by the Oomtnlasloq,’%, " ~ :
be superscribed in bold letters as ‘APPLICATION FOR THE POST OF ..... - ‘

(lm) The qnvelopo oon\alnlng the application must
i “‘wvennseovnoe CATEGORY ...

5 ! wel unnnununu'

AV}, An appllcaﬁonwm be summarily rejected at any stage o¢ the recruitm
i !nformtlonlmls-mpresentaﬂon of facts/ieft unsigned’submitted without fee where due/without an attested photograph pasted

at the' appfopﬂate pla.co{not accompanied by atiested copies of cortificates in support of their claim tor educational

qualtﬂcgﬂom,‘iaga and ateogory (SC/ST/Ex- .S/OHHH/OBC) o for submumng for more than one application.

1 B )1 fa'candldate has cf\anged hig/her name or dropped/added part of his/her name after Matriculation/SSC/Hr. Sec./he/she
‘)- A8 requlred to" aubmlt an attestad copy of Gazette Notification to the effect that he/she has changed his/her name after

w matrlc etc; '[he changed name should also have been indicated In the Gazette Nomucauon

(v‘) The Comrsﬁsslon will not be responsible for postal delays.-

(vil Candldat $hould sign at the bottom of Application Form. It any variation is found in the signature appended by him at \

o R P ."" ”ﬁdlﬁerqnf pTace‘hls/h?r candidature will be liable to be cancelled by the Commission.
CO 73 (vhl)One Solf addressed ‘post ‘card affixed with an additional Rs. 2/- postage stamp, two sell addressed envelops of 12x25
i HE :f;.cms sizaf(ndscatlng name-and address of the candidates. One of this should be alfixed with postage stamp worth Rs.
"6/; gnd twq self addreased slips should also be attached with the application form.

y 1not»‘k!anla or pin) his/her recent attested photograph on the Application Form. Any variation in l
% of hiser candidature. The photographs should be altested by any MLA, MLC, MP
ate and Principals of Schoolleolleges and Head of other recognized Institutions, |

...OF ADVT.NO. SSC/HQ/1/2004.
ent process for having incomplete mformatnon/wrong

cmmnscaunuem FEE
m wﬂ mr:u nm/

l’

i =o THROUGH ALL THE PROVISIONS IN THE NOTICE TO ENSURE ] THAT HE/SHE
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y BoN c‘a\cmL DATE, ETC.

u'-'»\.r“\
vl
it‘"r 5

4..,' g

L 20 1IROs o,
If lPOs wdte e .
‘~'. Number &:date of IPOs

X *-Name of -andidate :
,(as reomded in. y\a‘nculahon or equivalent certificate)

{ae
i Hindi (for Hindl .
i3 knowlng candndgte) i

e T

; ﬂw ‘rm it Fernale . :
@Jm“"' “'“2 it Male El;j "
. = [

.
Y e
e L l"l




i
!
@
&>
i
!

3 E
o °
‘ ,sl‘-‘ather‘a Name’ (Huabands Name in the case : T " 3
e 0 !‘man‘lod fomnle candidates) SIRY Tlatr it {nml KiAINT T 3
' A BiA (R M ANV _ %
Det ' — |3
.l i -~ :
ap 31 old 11917 {1
-,i "&W’ %w 7 DATE MONTH YEAR M 'ii
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. ,}\m you aqoklng reservation as Scheduled Caste/ o
44:5cheduled Trbe/Ex-Servicemar/OH/HH/OBG ? W o
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;4frOH 1
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N g (m} i Ex-serv]caman indlcate whether he/she has already joined Govt. job in Cwnl side after avalhng of the benelfits given to
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: F(E~EMPLOYED “EX-S WHO ARE SEEKING AGE RELAXATION DUE TO ITEM (Vi) UNDER PARA 6 OF
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2R Board .+ Class ~ obtained’ Marks
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5 g Loo"“i_“_ _ Loty pliLaS oMY
GAVHATL Universiy) [T ENGLISH(nArYl 3G 42/,
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vl hav read ihe,,provla!ona in the Notice of the Commission carefully and | hereby undertake to abide by them.
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ASSAMESE I INDL, LN@LJSHX p«w(,/il./
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ASCAMESE , FINDI S ENGLISH "

— |
R Yes No ‘
if yes,: Name of Oﬂlce where working 1 Ct NTRAL ADDUNISTRATIvE TRIBLNVAL, guwnqﬂlusw‘/(ﬂ Gomanar ¢
i E :

N é\]l‘ SRR
4 Rgsldence Status
( .‘cmzenship code :

SR erte 4" it a citizen of India
1.2 if @ subject of Nepal

“ ;"" - 3. @ subject of Bhutan

? if a Tibetan Refugee who came over to India before 1st January, 1962, w:th the intention of
permanently settling in India, o, .

~ it -a person of Indian origin who has migrated from Pakistan, Burma, Sri Lanka East African

] -’ Countries of Kenya Uganda ‘the United Republic of Tanzama (Formerly Tanganynka and Zanzibar),

~ (a) To speak
(b) To write

PIN CODE NUMBER :

Aelvietoiny s AR MAL IHLaSIT]INA

v IIRIBIy & [Lialnie {4 INAIYIAINIP IV R,

Alnle Tl g lolofeln ] 16lolwialHI AT

S |S|A[M {1 ,

‘ PINCODENUMBER: [ & |1 | 0|0 |5
“DECLARATION

.,{f E

: - 1’ St hefeby declare that all statements made in this apphcatlon form are true, complete and correct to the best of my knowledge

f" and bellef /| understand that in the event of any information being found false or incorrect or mehglbllsty being detected before
X -t°r ahgm\e proﬂc]ency test my candidature/appointment is liable to be cancelied. .
H-have not.e lubmitted any other application for this Proficiency Test.

1 fuﬂl’pr ydclare-that ‘I'fulfil all the conditions of eligibility regarding age fimits, educational qualifications etc. prescribed for

i€.'admlulon tothe; proficlency test. | have enclosed attested copies of certificates in support of my claim for Educat!onal Qualification,

)

&.»-ago. cqtegory (SC/ST/EXS/OBC/OH/HH) and age relaxation.
i) algo ,dpclare thaf | have never been convicted by any Court of Law. -

l iurthor deciare that l have not been debarrad by SsC.

e

L . * Signature of the applicant
o S Cot- (A;:plicahon Not Signed by the
‘ : ; * " candidate will be rejected)
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R Gcrade 'C' on adhoc hasis

FrITTI TV the post of Court

ey | @' o Arosaine —6(terias)

Datet 05.03.2004.

o1 Y4The Chairman
lqaﬁﬁtaff selection commission
ol F lock=12, CGO Complex
.k hi Road

P New pelhi - 110 003.

'fikrhrough proper Channel.)
axation for ‘applying in the post of
Y, c.A:.T; ) Princlpn'l :

gubs - ;"Soeking age rel
at C.A.Te: cowshatl

_iCourt Nastar/Stenoqrapher crade
."! Banch, New pelhi, Initial vosting

SR .iaonch - veg.
. Ref1! cat Wo.ER=(B]-1 vide Advertisement No.SSC/RQ/1/2004+
Iy : t Rewr 14-20 February: 2004. .
. Rgspgcted sir, .
f,‘fﬁ?ﬁﬁ 1 would 1like to bring o your kind attention the
‘following few lines for YOUr kind consideration and
necessary action. o - '
' court Méstér/stenographer;

DI "
© i ¢ had been ‘sppointed a8
in central Administxa

4.4,2001 by & saelection proc
__Writing test, shorthand test & Viva voce and 8
-~ have been working in the sald capacity_for almost  three
¢ years without any preak by virtue of extersion granted to ne
L fgom time to time ( copy of the adhoC appointment jetter and
| {j}d#:tificate regarding WY - working period ¢ v ‘
'gi'Jﬁhérowith. for your ceady reference) . waving worked in the
‘ -1 gaid post for a 1long time, 1 am nov we '

" . guwahatl panch on 2

;;:ﬁﬁﬁﬁgcltic;natura of duties. ' ,

SRR o -

N E N 'advertisement No.S8C/RQ/) 2004 in cat No NER- B)=]

o ufpubILQEXd in Fmployment ’ﬁowé Q(n/ {ts 1ssue Aaated 44120

' nreserved vacancy has been notified for
¢c' in C. ATy

rebruarys 2004 a u
Master/Stenographer Grade
initial posting“at C.A.Te -

ch, New pelhi showind
. G nh in which post I have heen continuing on adhoc
. basis. 1 am eligible in all respect except the criteria of
. age which is 27 years and I have 4ust crossed the age of
. years as on 1.1.2004 and hence overaged by

15,3.2004. { was appointed to the said post at +he age of 24

’ year’-

Y under tPe circumstances ftated above and keepin in

TR view mY satisfactory adnoc service fcr almost three years n /

i, ColeTed Guwahati Bench. 1 fervently and humbly urge upon you :
relaxation {n order to enable me to

_;.-gto accord necessary age
{h9$p££or ny candidature or the aforqsaid post.
[ of your kindness, I shall remain ever grateful to you.
e A . am forwa din hofewith my 8 1ication in pre cribed
'?‘ﬁgﬁform aiongw th all ng' 'doczmeggs to Regionaf Director
X nﬁ@(NER), staff Selection Commission. Rukmini Nagar. Guwahati
iy fOE ny t in Cat.No.NBR~(B)-1. L
a; Yours faithfully; L

cod
gncls As above. ' :
| , ( BUBUL_BARMAN )
Court Master/Stenograp er Gr. C'

staff gel ction Commisiign
t—

i?hil Director'RER).

Wagar: P.Ot Assam cachivalaya. Guwaha

- alongwith application in prescribed gorm and
necessary documents.

2. principal Rregistrar. C.A.Te principal Bench, New
pelhi - with a kind request to take up the matter
with the Chairman, staff Selegtion commission. l

~

}Sﬂtﬁﬁ
¢ granT. BARMAN ) |



- oveme

1
i v . _
g BY SPEED POST

D o , . S |
! j Bz/Bu pl Barman/Estt./ 08.03.2004.
R ] . .

: ‘i , | ‘

'+ .The Chairman

I: Staff Selection Commission
i Block=l2, CGO Complex

i i Lodhi Road _

14 New Dalhi - 110 003.

3L'Age relaxation in favour of Sri Bubul Rarman, Stenographer
i: Grade 'C'/Court Master (Ad hoc), CAT, Guwahati Bench for
.i, appearing in the selection for filling up of one post of

. No. SSC/HQ/1/2004/F.No. 8/11/2002-RRQ.

et

i . _

; I am directed to enclose herewith an gpplicgtion dated

?4 submitted by Sri TPubul Rarman who is presentlyfwo;king in

1 . Administrative Tribunal, Guwahati Bench  as  Stenographer
C'/Court Master on 32 hoe basis since 24.04.2001 on the

th of extensions being granted to him from +ime to time. He is

.;aiover aged by 44 deys. There is an age relaxation ‘provision in the
; advertlsement for the employees of CAT upto 5 years. I am’ to-roquest
you toJkindly accord the necessary age relaxation.in ovder to enable
him to'sit 1n the examination for filling vup of the same post of

'
Stenographer Grade ‘ct /Court Master in ‘which he is presently

working. Sri Barman has been advised to submit the filled in

preaor%bed application to Regional Director (NFR) separately.

Yours faith

Z;;f As above. , - Cééj &>

( N.J7JOSEPH )
DRPUTY REGISTRAR

Nagar,.P.0. - Assam' Sachivalaya,. Guwahati = 6 alongwith the
filled in prescribed" applicatjon for kind information and
neceasary action. ‘

Pr nci al %1strar Central Adminiqfrative
Pr ncipal Ben 61/3 + Copernicus Marg, New Delhi -

for kind information and necessary actlonfg 26\\

ribunal
110 0of

( N.J7 JOSEPH )

' - - E%k:/PFD”TY REGTSTRAR

@ o o A?\%L&W—Q(Qﬁqwf

f.S;enogtapher Grade 'C'/Court = Master  in Central
-t Administrative Tribunal, Guwahati Bench vide Advertisement -

f;_Re ional Director (NER)$‘Staff Selection Commission, Rukmini

y-
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(At Shillong)

r
.~ Original Application No.l192 of 2002
. -} .
Date of decision: ?ﬁia the 13th day of Novembgr 2002
The Hon'ble Mr Justice D.N. Chowdhury, vice-Chairmap

- The Hon'ble Mr K.K. Sharma, Administrative Member

Dr Priya Kumar Singh,
.Medica{ Officer,

17 Assanm Rifles,
. C/0 99 apo.

By Advocates Mr M. ¢

handa, MrG.N, Chakraborty
and Mr H. Dutta, , '

.

=~ versus -

b o

1. The Union of India, tepresented by the
' " Secretary to the Government of India,

Ministry of Home Affairs,
New Delhi.

The Secretary to the Government of India,
 Ministry of Health and Family Welfare,

-
'b

“Xew Delhi. .. .

. s
ernment of India,
istry of Home Affairs, : N
ong.
@ Member Secretary, - v
edical Officers Selection Board,

ITB Police MHA,
Tigri Camp,
New Delhi.

By Advocate Mr A. Deb Roy,

Government of India,
P.o. Madangir,

«++-...Respondenta
Sr. C.G.s.c.

-
t
O R DER (ORAL)
L CHOWDHURY. J. (v.o.)
v
;‘ The  innua  partainn (g the action of  {he
N '

Fespondents in tpe matter of reqularisation .of (e

s - 8ervices of the applicant in the followlng circumstances:
? .

The Director General, Agssam Rifles, Ministry of

T//\\//HOme Affairs, Shillong advertised for recruitment of

sssossApplicant.

-ﬂﬁm,zxw-—?

W
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‘- applicant alamo applied for the post.

‘applivant  was posted at Jairampur,
'a' period of six

'Riflee

,Rifles. The applicant while

N
.

Medical Officers in the year 14934, Alung With others, the

The authority took

8teps for selection of Medical Officers and accordingly

interview was held by the Selection Board for appoxntment

as Medical Officers, as bper the terms and conditions laid

down 4in the Directorate's letter dated 4.8.1994, 1p

course of time the respondant authority  innund

appointment letter to the applicant. 1p termng of the

advertisement the appointment

“23 made on ad hoc bania.

The applicant wvas accordingly cifered with the

formal order of appointment dated 3.8, 1595 app01nt1ng h1m

as a \Medlcal Officer in the Asgsam Rifles against the

pericd of aix months nn

2. -.On being appointed, thae applicant was ihitially
.pqéted in the State of Jammu ang Kashmif under the
administrative control ©f Assam Rifles and he served
 there* for about one and half year. Thereafter, the

Arunachal Pradesh for

months and other pPlaces where Assam

wWas operating. At the time of filing of

application the'applicant was serving at Imphal in Assam

werking as such, submitted a

for conasideration cof his regular

Medical Officer. His application ‘was

The Directorate, Aasam Rifles, in
took up the issue with the Government of India,

Ministry of Health and Family Welfare and other connected

departments. The applicant alao ftated that the  Asqnam

Rifles was running in acute shcrtage cf Medical Off:cers

and the Department of Central

Geveornment Servicen

Health

the'



also could not provide the required number of Medical

Officers. 1iInp Buch compelling circumstances the DGAR,

-

o
-
-4

Shillong recruited peraona with the approval of thae

Contral Hoalth Servicas. Tho'apﬁlicnnt cited about aix

Medical Officers mentioned at para 4.8 of the application

who were also appointed as ag hoc Medical Officers and-

finally regularised by the authority. The applicant also

submitted cthat the Assam Rifles, jinp fact, was elso keen

to to take the Services of the applicant, but till now

the regularisation process of the 2pplicant was not taken

up by the respondents and jt

is now stated by Mr M.
Chanda,

learned counsgel for the arplicant, ‘that in the

R ity e R R g T o e

e N

. Ry
P s s =

absemce of further sanction ¢f the authority the

I applicant is Presently not engaged By "the Assam Rifles,
vi e 4

though no such order has been ccmmunicated to him. The

Qpp}icant also stated about the advertisement made by the
k¥ ‘
O\

3¢ {Sqmpetenc authority for combatised cadre of Medical
Qe o g v .

£ . .

. Officers and to that effect the Pirector General, Assam

.Rifles forwarded a COPY of the advertisement to all Units

with instructions to forward Applicationa of all ad hoey/

contract Medical Officers with the Directorate ol Ansam

"Riflea latest by 15.7.2001 fer onward transmisaj : G

The applicant also appiied for the post through

roper channel.
Sl g

the

As per the advertisement, the age limit

this post was specified as 30 years as on the crucial

he date of the advertisement, the applicant alao

uested for condonation of his age for recruitment to

. &

-“the post of Medical Officer

vide his representation dated
0 6.3.2002 on humanitarian

';.3.4;24_.‘:'«.~ i‘-.

consideraticon. It has been

stated in in the Bar that by virtue of the interim order

> of this Tribunal dated 15.7.2002,

[RPIRTT RSP,
[ SN

the applicant appeared

e v — TG



in the selection test for Medical Officer pursuant to the
advertisement and as per the order of the Tribunal the
results of the examination were not declared. It may be

mentioned that subsequently, at/ the instance of the

respodnents the order dated 15,7.2002 was modified

allowing the respondents to declare the resultas of all

the candidates who apreared in the test except the

applicant and other ad hce Medical Officers of thie Assam

Rifles.

{_. L : " ’ 3. The respondents sutmitted their written statement
ST S I denying and disputing the claim of the applicant. In the
N . ]

] g_?;u'f * written statement the respondents did not dispute the

fact that the Directer General of Assam Rifles made

correapondence for regularisatiun of the ad hoc Modical

[m'ex £ Officers including the applicant on Central flealth
.Qg%“f Service Cadre. On getting no reply, the Director Coneral
}fféyiL. B  wrote.a letter to the Ministry of Home AfLtairs to
f%iﬂéiﬁ | tragulariue the service of the .ad hoc Medical Officers of

Assam Rifles, but the Ministry of Home Affairs by
communication dated 19.6.2000 turned down the propesal.
We shall avert to the said communication at a later

stage. The respondents in the written statement satated

at the Director General, Assam Rifles intimated to the

ALS A, o

S iy
©-
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~
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pplicant was a OBC candidate and

mended his case tor regularisation in the Asaam Rifles,

: <3Q97 applicant was found overaged by five years six months
P .

V% ¥and sixteen days on the crucial date, i.e. 17.8.2001. 1t
N .

4

: " . ', .
was also ‘mentioned that even if he was considered as a

OBC candidate, age rvelazation of ol thr o e e g )y

have.been granted, but the applisant wan everaged by tive

Years on the crucial date. The department alnso sought

S

clarification on this aspect and by communicatien dated

i

i
j
1
B
!

18.4.0C00

[



18.4.2002, cthe Ministcy of Home Affairs informed the

Director General, 1TBP that age relaxation as Government

4

servants was admissible only to regular Govérnment

employees and not to those who were working on ad hoc/

contracc[&hort term basis and as such the Medical

Officers: who were working in the Assam Rifles on ad hoc/

13

contract basis were not entitled to get age relaxatxon as

Government servants for appearing in the test.

4, WQ have heard Mr M. Chanda, learned counsel for

the applicant and also Mr A. reb Roy, learned sr.

C.G.8.C.” at length. The core issue is that of

fegdlat{aation of the applicant. Admittedly, the

applicant was appointed on ad hoc basis and he .continued

to hold the post as such and served the dopartment till

he was disengaged in October 2002. The applicant duly

fulfiled’ the eligibility criteria. The department also

did not indicate that no regqular appoxntment was made in

the meantime by the Assam Riflas.

Rl Ftatie

The Aasam Riflas wrote

g

..to the :concerned authotity for regularisation of the

"N ve o

) T Berviéeei of the ad hoc Medical Offzcers since their

viées‘ were needed. No such Recruitment Rules were

‘"before us indicating any impediment for such

&A risation of ad hoc Medical Officers, especially

n the-department was in need of their services.

We do

find any reasonable Justification - for not

regularising the services of " the applicant. If the

."applicant fulfilled the eligibility criterija, there was

no ‘justification in nNot reqularising his Services by

h providing weightage to the services rendered by ‘the

u applicant.
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5. We have already'mentioned about the communical fop

addressed by the Director Genera),

Ministry of

Assam Riflan . the

et ————— L ) . o
—
L -
"‘ -
PRt
-

Home Affajrs for regularising the services of
‘& L %ﬁ the ad hoc Medical Offjicers, The Government of India,
25 R l%: Ministry - of Home Affaira by its communication dateyd
40 o .
'52 fpi; v“éa 19.6.2000 ip 4 most cryptic manner informed the Diector
.ﬁif' ﬁ” Géneral,; Assam Rifles that ¢ was not pcssible to
g |

regularise the Services of the ad hoc Medical Offlcers in

P
s s

the Assan Rifles, There is no discernible Toeanon

A o
g why .the case of the paraons who nsarved
1

for a lang Presr §ood

could not pe considered for regularisation on the post

held - by thosg persons. No statutory limitationay

inhibition are also ascribed tor

Not regularising their
‘servites., )

6. Considering the facts ang circumstancea ang the

. Nature' of service rendered by thes

.J: e persons we are of the
}; y :ﬁ ‘opinioﬁ that it jisg g, fit case in which a direction.needs
;ﬁ{d& : .t; be’ issued on tﬁe.roapondonta to raeconsider Lhe case
?H:i :for“regularisacion of the applicant who served as a ad
E%f -, hoc* Medical Officer. Similarly, we do not find any

part of the auvthority for not

yiding 89ge concesaion to the applicant who workag on

oCc basis taking note of the period of previous

Qervice'uhder the Assanm Rifles,

Ad hoc service is also a
\

tvice and the authority utilisedq his servicea for thin

pPurpose. The povwer to relax the age

18 provided to the

NN/ quitable
. SRR consideration to remove the hardship op the fact
S A T .
o R AN . P . .
! ;xJ;};ﬁ 8ltuation. The Government of India delineared such
i .‘;' » ;ﬁr\‘ -";Hﬁ}’?e‘ ‘
‘r'fkﬁvrn policies angd the Category of Fersons to whom the benetit
L eRd
B Ry )
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be extended. These.are not exhortative, but only

illuattative. The main consideration for giving the
Felaxation:ia to avoid the hardship. In taking a decinion

O - . /.
"the authority is to take note of the question as to-

whethér there is a néxus of the duties of the post held

by the Government servant and those of the posts for

which raecruitment is made. If the nexus is abax{able

there is no justiflcatlon slamming the pdwer for
: —_—
conaideration. The impuqned communication dated 1H.4.2002

VU ey ———— - - % — b s

decl;ning to count the earlier aervxce of such persona

- eeap—— .
i ’

in "the circumacancea cannot Lo auatainod. In Lhe

— -

circumat nces, the respondents are dzrected to -examine

.

. afresh the matter and are directed to consxder the case

of the applicant and like persons takxng note of their
' .

services'ln the Assam Rxfles on ad hoc basis and consider

— o pa s e
PR

)thexr cases on the .basis of their performance. The

“ - . e
H H -~ . .,'._,_...'«-

reapondents are accordingly crdered to- declare the

e e i o e PSS S

‘réaulta of the applicant by takzng remedzal moasure of

005 P ce e T T e
uqfelaxation of his age and consider the cano for

Vil aea _._.. “ ity o
Wt

regulanieation. Since the matter is an old one the

pondenta are directed to act with utmost expedition,

erably within three months from the date of receipt
{ “

he order.

The application is accordingly allowed. There

shall, ‘however, be no order as to costs. o !
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. 2OURT MASTER/STENOGRAPHERS Gr. '’ CATEGORY No-NER-{B)- 1 COURT MASTER/STENOGRAPHERS Gr. ’C’ CATEGORY No-NER-(B)-1
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0.A. NO.79 OF 2004 ' 'i

Shri Bubul Barman
........ Apphcang
- Vs —
Union of India & Ors.
..... Respoﬁzle_nts.
in the matter of :

~ Written Statement submitted by the respondents.

The humble respondents,(Respondents No.1,2 & 3) beg to submit
the parawise written statement as foliows :- B -

1. That with regard to para 1 of the application the respondents
beg to state that the applicant should fulfil the eligibility corditions as laid
down in the advertisement. The conditions of eligibility as prescribed in the
advertisement are on the basis of the recruitment rules notified by the
indenting office. Therefore, the question of condoning the overage of the
applicant or any other eligibility aspect does not arise. As per the
advertisement, certain categories of applicants such as regular Govt.
employees/employees of CAT are entitled to get age relaxation in the upper
age limit. The a*pplicant Shri Bubul Barman does not render any regular
service as a Govt. employee/employee of th’é/CAT. Heis, therefbre, not




- 2 -
entitled to get any benefit ‘6f ‘age relaxation. That being so, he is not eligible
candidate to compete for the post of Court Master/Steno Grade 'C’ in
response to advertisement published by the Commission.

2. That with regard to the statement made in paras 2, 3, 4.1 & '
4.2 of the application the respondents beg to offer no comments.

3. That with regard to ﬁﬁe‘ statement made in paras 4.3 to 4.8 of the
application the respondents beg to offer no comments as the averments
pertain to the ad hoc appointment of the applicant in the CAT in which the

Commission was not involved.

4, . That with regard to the statement made in para 4.10 to 4.13 of
the application the respondents beg to state that the applicant was overaged
and on that ground his application has been rejected by the Commission. The
prescribed age limit was 18 to 27 years as on the closing date of_ receipt of
the applications i.e., 15.03.2004.The applicant is not entitled to .;get any age
relaxation as he is not a regularly appbinted Govt./CAT employee. The service
rendered by him in the CAT is on éd hoc basis which cannot be counted as
regular service. Age relaxation as indicated in the advertisement i.e. 5 years

for the Govt. servants/employees of the CAT is acin_risﬂtje_‘gnlyhlhosemho,

have rendered regular and continuous service.

\ _—

Copy of advertisement dated 14-20 Feb., 2004
published in the Employment News is annexed

hererwith as Annexure —A.
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Copy of the application smeitted by the

applicant is annexed as Annexure — ‘B’

5 That with regard to para 4.14 of the application the respondents
beg {to state that the case quotéd herein i.e. 0.A.N0.192/2002 is neither identical-
nor isimilar to the present 0.A.N0.79/2004. The matter :was mainly on the
reg‘u‘larization of the ad hoc service rendered by the Govt. servants. Here the
matter is claim for age relaxation as a Govt./CAT employéé, for which the

applicant is not entitled as he had not rendered any regular and continuous

service.

6. That with regard to paras 4.15 to 4.18 of the application the
respondents beg to offer no comments as the averments made by the applicant
are regarding his ad hoc appointment in the CAT where the Commission was not

involved.

7. That with regard to paras 5.1 to 5.7 of the application the

respondgnts beg to offer that the grounds for relief stated by the applica'nt do
not ¢ontain any valid reason to prove that he is entitled to get any age relaxation
as a Govt./CAT employee and. he is not an eligible candidate for the said

39

recrtLitment as he was overaged. His ad hoc service in the CAT cannot be

counted as regular and continuous service as no such order was issued by his
= ) —
employer viz. the CAT. - ,

8. That with regafd to the statement made in paras 6 and 7 of the
application the respondents beg to offer no comments.

FN ..Fr.ﬂ;~'-A



9.

Qo

"
That with regard to para 8 of the application the respondents beg

to state that as far as the Commission is concerned, there is no authentic
document or record submitted by the applicant in support of his claim for age

relaxation.

10.
beg
cond

the r

That with regard to para 8.1 of the application the respondents
to state that in the matter of eligibility of a cah'didate, the question of
onation does not arise. Selection is to be made as per the rules laid down in

ecruitment rules.

|
11.

That as regard to para 8.2 of the application the res'piondents beg

to state that since the applicant is ineligible, the. Commission canndt call him for

the t

12.

rest to be conducted for the said recruitment.

That as regard to para. 8.3 of the application the respondents beg

to state that as far as the Commission is concerned, the 'recfuitment rules are to

be followed without any variation. Any relaxation what so ever admissible to the

andidates is in accordance with the provisions as contalned in the recrwtment.

r%&; The condltlons prescnbed in the advertisement are according to the

recrwtment rules. No variation is possible during the recruitment. process. The
applicant, an mehglble candidate, cannot be considered for the recruitment.

13.

Copy of Recruitment Rule of the Indenting
Department is annexed herewith as
Annexure-'C'. |

That as regard to para 8.4 of the application the respondents beg

to offer no comments.

A
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14. | ‘mat’:'a.s rega‘rd to para 9 & 9.1 of the appiication thev“r‘espondents
.beg to |state that the apphcant was an ineligible candidate due to va
, 'the_relectuon of the apphcatlon of the apphcant made by the Commnssnon is in

' order The apphcant therefore, does not deserve any relief from the Hon'bie

Tribunal.

PRAYER

It is prayed that t_he 0.A. may be dismissed taking into account the
facts and circumstances of the case that the rejection of 'the-candidathre of the
" applicant was in order and the application is having no merit for consideration of |

the Ho.n’?ble'TribunaI.
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VERIFICATION

I, N.ILaskar, IOFS Regional Director, Staff Selection
Commissxon(NER), Guwahatl bemg authonsed do hereby sotemnly aff‘ rm and say
that, the statement made in paras 1,2,3,5,6,7,8,9,10,11, 13 and 14 are true to
my knowledge and statements made in paras, 4 and 12 are true to my

mformaLon and I have not suppressed any material fact.

4
.
And I sign this verification on this 15™ day of -June,_2004gp /

 DECLARANT.

l:. 4 W*W.ﬁ..r, B S S PSR ”?J\ s Woont oy o
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Cat. No. NR-(B)-1 : Three Metrological Assistant, Department of Consumer Affairs,
Ministry of Consumer Afiairs, Food & Public Distribution, Krishi Bhawan, New Delhi.
Pay Scale : Rs. 5500-175- 9000/-
Vacancy : 03 (UR-02, OBC-01}
Age : (a) Not exceeding 30 Years. N
(b) Relaxation in upper age limit available lo
iyOBC:3Years .
_ ii) Central Govt. Employees :'§ years. |
" EQ : Master's degree in Physics or Degree in Mechanical/Electrical/Eléctronics/
Computer/instrumentation Engineering of a recognised University/Institution or
equivaleni
0Q :-Nil- -
P ¢ Ahmedabad, Ranchi, Bangalore, Bhubaneshwar {with AISL)
JR : Calibration and testing of weighing and measuring instruments in the
laboratorjgs. Verification and standardization of Weights & Measures used in Legal
Metrotogy. To maintain laboratories. Arrangement for organization of workshops.
Seminars designed for Enforcement officials of Weights and Measures Departments
working in State Governments and to teach and train them in operation of Weighing
and Measuring instruments. .
Cat No.NR-(B)-2 : Thirty Four Assistant Archaeologist Chemist, O/o Director
General, Archaeological Survey of India, Janpath, New Delhi.
Vacanty : 34 (UR-17, OBC-09, SC-04, ST-04) -
Pay Scale : Rs. 5500-175-9000/-.
Age : Not exceeding 30 years (Relaxation in upper age limit available to OBC, sC
& ST categories as per Govt. of india instructions).
£Q : Atleast 2nd class Master's Deg:ee in Chemns!ry wuth knowledge of Analysis.
DQ: - Nil -
P : Anywhere in India with AISL.
JR : Scientific Chemital ‘Conservation/Preservation of Centrally Protected
Monuments/Antiques/Coins/Paintings at the s«tes Museums as well as table work
in the laboratories.
Cat.No. NR-(B)-3 : One Semor Peﬂusiomst Dr. R.M.L. Hospital, New Delhi.
Vacancy : 01 ( UR). ‘
Pay Scate : Rs. 5500-175-0000/-
Age: Not exceeding 30 Years. {Relaxable for Govt. Servants upto 40 years in
accordance with Govt. instructions).
EQ : 1. Degree in Science from a recognised University or Equivalent.
2. Diploma in Perfusion Technology recognised by the Association of Cardio Thoracic
‘Surgeons of india. ~
" 3. One year expenence of working in actsve Open Heart Centfe RS Al &
0Q: -Nil- "+ o
P:Dr.AM. L Hospital Naw Delhi
JR : To manage the technical service of CTVs department.
To run the heart lung machine & management of patient on cardiopuimonary by
pass in the Operation Theatre..
To help in post operative management tegardmg Cardiac monitoring, ventilation
and blood gas Analysis.
To operate & maintain all life saving Cardiac monitoring equipments.
To maintain high standards of perfusion technology.
To keep direct vigi! on indents/stocks & consumption.
To be available for emergency duties whenever needed.
Any other work assigned to him by the Medical Superintendent.
Cat. No.ER-(B)-1 : One Library & Information Assistant, Office of the Superintending
Archaeologist, Archaeologicat Survey of India, Bhubaneswar Circle, Bhubaneswar,
Orissa,
Vacancy : 01 (OBC)
Pay scale : Rs. 5500- 175-9000/.
Age : Not exceeding 27 years (Three years relaxation in upper age limit available
to OBCs).
EQ: a) (i) Degree in Arts, Scxence or Commerce from a recognised University.
(ii) Bachelor degree in Librarianship from a recognised Institution.
b) Knowledge of at least one forexgn language other than English.
DQ : -Nil- .
P Bhubaneswar, Distt. - Khurda Orissa, (with AISL)
JR : Maintenance of Office Library etc. :
Cat.No.WR-(B)-1 : One Junior Fishing Gear Technologists, Fishery Survey of India,
Ministry of Agriculture, Mumbai. -
- Pay Scate : Rs. 5500-175-9000/-
Vacancy : 01 (SC) '
Age : 18 to 30 years. Relaxation in uppev age limit is available to .
a) SC: 5 years
b) Central Gowt. Employees 5 years..
EQ : (i) B.Sc. Degree in \MathemehcsIPhysics/Zoologleotany/Chemnstry from a
recognised University or equwalem
i) 2 years experience in the supervusion of making, mending etc. of different types
of fishing gears.
DQ: -Nil- - '
Note ::(i) Quahﬁcauons are relexable at the discretion of the SSC in case of
candidates otherwise well qualified. -
(i} The qualifications regarding experience is relaxable at the discretion of me
SSC in case of candidates belonging to SC/ST if at‘any stage of selection the SSC

‘

‘ADVERTISEMENT NO. SSC/HQ/1/2004
F.NO.8/11/2002-RHQ

APPLICATIONS ARE INVITED FOR GROUP B’ (NON- GAZETTED) POSTS

is of the opinion that sufficient number of candidates from these communities
possessing the requisite experience are not likely to be available 1o filt up the
vacancies reserved for them.

IP : Mumbai (with AISL)

JR : (i) Responsible for assessment of the requircments to varicus fishing gear/
gear material accessories required for the Fishing Survey Programme of the Vessel
and their timely indenting procurement.

(i) In-charge of the Gear Section and be responsible for the timely fabrication,

~ mending and maintenance of fishing gear and ensuring requisite quality.

(iii) Insign, development, modification etc. of fishing gear and acceswnes and
performance evaluation of all gears.

(iv) Participation in fishing cruises as and when required.

(v) Any other duties assigned from time to time.

Cat. No.CR-(B)-1: One Court Master/Stenographer Grade 'C' (English), Cemral
Administrative Tribunal, Principal Bench, New Delhi.
Vacancy : 01 (O8C)

- Pay scale : Rs. 5500-175-9000/-

Age : 18 to 27 years (relaxable for Govt. Servants and Employees of CAT upto 5
years in accordance with orders issued by the Central Gowvt.) {three years relaxation
in upper age limit is available to OBCs).

EQ : 1. Matriculation or equivalent from a tecognlsed Board/University.
2. A spped of 100 words per minute in Shorthand (English).
DAQ : A speed of 120 words per minute in shorthand (English)
Qualifications are relaxable at the discretion of the Staff Selection Commission in
the case of candidates who are otherwise well qualified. ’
P Ce‘ntr'al Administrative Tribunal, Allahabad Bench (with AISL)
JR : 1. To attend Courts and record all Judicial orders passed by the FulgBench/
Division Bench/Single Bench.
2. To take dictation from Hon'ble Chairman/Vice-Chairman/Members and other
Senior Officers and promptly feed and type out each Judgement/Orders/Notices on
the very same day and that too before 5 p.m. so that Peshi files are sent back to the
respective Judicial Benches before 5.30 p.m_and action is taken on the very same

" day the order is passed.

3. To attend the residential as well as Court office of Hon'ble Members and record
the Judgements dictated and feed the same in Computer/electronic typewriters.

. Cat. No. KKR-(B)-1 : One Court Master/Stenographer Grade ‘'C', Central

Administrative Tribunal, Principal Bench, New Defhi.
Vacancy : 01 (3C)
Pay Scale : Rs. 56500-175-9000/-

Age .18,%0 27 years (relaxable for Gowt. Servants: and emp!cyees ot C: AT upto &
‘years'in accordance with 'orders issued ‘by thé Central ‘Gowt.).

Five years relaxation in upper age limit is available to SCs.

EQ : 1. Matriculation or equivalent from a recognised Board/University.

2. A speed of 100 w.p.m. in Shorthand (English).

0Q : A speed of 120 w.p.m. in Shorthand (English).

Qualifications are relaxable at the discretion of the Staff Selection Commission in
the case of candidates who are otherwise well qualitied.

1.P. : Central Administrative Tribunai, Bangalore Bench (with AISL).

JR : 1. To attend Courts and record all Judicial orders passed by the Full 8ench/
Division Bench/Single Bench.

2. To take dictation from Hon'ble Chairman/Vice-Chairman/Members and other
Senior Officers and promptly feed and type out each Judgement/Orders/Notices on
the very same day and that too before 5 p.m. so that Peshi files are sent back to the
respective Judicial Benches before 5.30 p.m. and action is taken on the very same

_ day the Order is passed.

3. To attend the residential as well as Court office of Hon'ble Members and record
the Jﬁdgemenls dictated and feed the same in Computer/electronic typewriters.
Cat. No. NER-(B)-1 : One Court Mastet/Stenographer Grade 'C’, Central
Administrative Tribunal, Principal Bench, New Dethi.

Vacancy : 01 (UR).

Pay Scale : Rs. 5500-175-3000/-

Age : 18 (o 27 years (relaxable for Govt. Scrvants and Employees of CAT upto 5

“years in accordance with orders issued by the Central Gowt.).

£Q : 1. Matriculation or equivalent from a recognised Board/University.

2. A speed of 100 w.p.m. in Shorthand (English).

0Q : A speed of 120 w.p.m. in Shorthand (English).

Qualifications are relaxable at the discretion of the Staff Selection Commission in
the case of candidates who are otherwise well qualified.

IP : Central Administrative Tribunal, Guwahati Bench (with AISL).

JR : 1. To attend Courts and record all Judicial orders passed by the Full Bench/
Division Bench/Single Bench.

2. To take ‘dictation from Hon'ble Chairman/Vice-Chairman/Members and other
Senior Officers and promptly feed and type out each Judgement/Orders/Notices on
the very same day and that too before 5 p.m. so that Peshi files are sent back to the
respective Judicial Benches before 5.30 p.m. and action is taken on the very same
day the orders is passed.

3. To attend the residential as well as Court office of Hon'ble Members and record
the Judgement dictated and feed the same in Computer/electronic typewriter.
INSTRUCTIONS TO CANDIDATES

1. Abbreviations used

EQ : Essential Qualifications, DQ : Desirable Qualifications, UR : Unreserved. SC:
Scheduled Caste, ST: Scheduled Tribe, OBC : Other Back-ward Classes, ExS: Ex-

Confmuca.

L
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" Serviceman, PH : Physically Handicapped: OH: Orthopaedically Handicapped, HH:
Heéring -'Htfﬁdic‘a'pbét‘f,‘ Cat: Category P.S.: Pay Scale, IPO: Indian Postal Order,
CRFS: Central Recruitment Fee Stamps, Gowt.: Government, IP: Initial Posting, JR:

Job Requirehﬂ’nls.’ Deg: Degree, Dip: Diploma, Sc: Science, Eqv: Equivalent, Prof. )
Test: Proficiency Test, Recog: Recognised, Univ: University, Instt : Institute, AISL:

All-India Seivice Liability, Exp: Experience, Exam: Examination., Hr: Higher, Sec:
Secondary, Sr: Senior, Tech : Technical, M/o: Ministry of, D/o: Department of,
OJo: Office of, MA: Master of Arts, MSc: Master of Science, UTs: Union Territories,
SSC: Staff Selection Commission. :
2. Fee Payable: Rs. 50/- (Rupees fifty only). No fee for Scheduled Castes, Scheduled
Tribes and ExS. However, no fee concession would be admissible to ExS who
would otherwise be considered as general candidate in terms of para 6 (vii) of
important Instructions. Such candidates would be required to pay the requisite fee
for the examination. Fee concession is not admissible to sons, daughters, and
dependents of ExS. Service clerks in the last year of their colour service are not
exempted from payment of fee. Remission of fee may be allowed to those repatriated
from Kywait/lraq who are not in a position to pay it. )
Note : Mode of payment of examination fee has been indicated in Para 7 of Important
Instructions. - ‘ '
3. Mode of Selection : Candidates fulfilling the minimum prescribed qualifications
will be shortlisted on the basis of their educational qualiications, academic records,
percentage of marks efc. or through a screening test. Candidates, thus, selected
may be required to undergo a written proficiency test wherever applicable.
The Commission holds discretion to fix different qualifying standard for different
categories in the proficiency test wherever applicable, Candidates qualified on the
basis of merit of proficiency test would be required to appear at the Interview. Final
select list would be prepared in order of merit as disclosed by the aggregate marks
(marks ‘of Prof. Test wherever applicable and interview) finally awarded to each
candidate taking into account the number of vacancies advertised and in that order
so many candidales as are found suitable by the Commission would be
recommended. )
Provided further that SC/ST and OBC candidates who are selected on their own
merit without relaxed standard along with candidates belonging to other communities
will not be adjusted against the reserved share of vacancies.
The reserved vacancies will be filled up separately from amongst the eligible SCs,
$Ts and OBCs which will thus comprise SC, ST and OBC candidates who are lower
in merit than the last general candidate on merit list of unreserved category but
otherwise found suitable for appointment even by relaxed standards.
4. How to Apply : Applications must be submitted in the form published in the
Employment News/Ruzgar Samachar dated 14th Feb., 2004. The applications may
be typed out in double space or hand written neatly, but format should be the same
as published. The applications should be submitted to the concerned Regional
Director as per address given in the notice. ' )
Note (1) : Applications submilted on a format which is not exactly the same as
published in the advertisement are liable to be rejected summalily.

* Note (2) : The Commission will consider conducting the screening test or Proficiency
test wherever applicable for all the post(s) on the same date.

8, 8ttached with the applications :

plnlReciment.Fee Stamps of As. 507 aflixed.and clearly
e Ncation form, S R i o

(i) One recent attested copy of passport size! phol'ograph to be pasted on

application and one additional duly attested photograph to ba enclosed.

(i)  One self-addressed post-card duly affixed with an addmonal Rs. 6/- postage

- stamp. The candidate mwust indicate the name of the post, Category Number

* i-.and.AdvertisementWNumber-on the post-card. - =~ - o

(iv) Two self-addresséd envelopes of 10 cms % 22'¢ins size ofe of which should
be affixed with postage stamps worth Rs, 6/-. © T

(v)  Two slips indicating the name and postal address of the candidate. .. °

(vi) Documents in support of claim of SC/ST/OBC/OH/HH/EXS/Disabled persons.

(vii) Attested copies of centificates and mark statements showing age and
educational qualilications. )

(viii} Documents in support of claim of age relaxation (for categories not covered in

item (vi) above).

(ix) Attested copies of experionce certificates. .

(x) Candidates in Govt. service are to attach an undertaking that they have
informed in writing their Head of Office/Department that they have applied for
the post. :

Note:w ™ - -

(1) - Candidates should note that only the date of Birth as recorded in the
Matriculation/Secondary Examénation Certificate OR an equivalent certificate
on the date of submission of application will be accepted by the Commission
and no subsequent request for its change will be considered or granted.

(2) it the above documents are not submitted along with the application, the
application will be rejected summarily or at any stage of the recruitment process
and no request for revival will be considered.

(3) Incomplete or unsigned applications or applications without photograph, fee
or late applications will bo rejected summarily.

(4) The candidates may note that provisional certificates/marksheets in support
of age, educational qualifications signed by Principals of Colleges or Schools
are not acceptable by the Commission. Attested copies of marksheets/
certificates signed/issued by University's/Board's competent officers need be
submitted along with the applications.

6  Important Instructions : o

(i) Wherever a proficiency.test has been prescribed, only such candidates who
obtain a certain minimum marks in proficiency test as decided by the
Commission will be called for interview. .

(i) Certificates in support of qualifications must have been obtained from

recognized University/institution,

Closing date : Completed application forms should be sent to the concerned

Regional Office of the Commission latost by 15.3.2004 (before 5.00 p.m.).

“v) - Age limits and essential qualifications are as on 15.3.2004, the closing date

i receipt of tho applications. Upper age fimit is relaxabic by 5 yeats Tor §¢/

3 years for OBC, 10 years for PH persons and also for other specific

“as as per orders in force. The age relaxation for reserved category,
“is_admissible only in the case of vacancies reserved for such
'e\ierved'ca_legory candidates who apply against posts meant

(i)

for UR-category, are not entitled to get age relaxation. However, for the
candidates belonging to PH category are entitied to get age relaxation”as
admissible {o them for the posls meant for UR category, if such posts are
* identified suitable for the PH calegnry. SC/ST/OBC candidates must submwt
prescribed certificates in the proforma- given at Appendix-IIAV. No age
relaxation is admissible to sons and daughters ot ExS. Upper age limit is
relaxable to retrenched employees of Chukha Hydel Project Authority in
Bhutan, who were directly recruited to the 2xtent of regular service rendered
by them with the Authority. (Period of service rendered by the retrenched
employees will be decided on the basis of certificate issued by the Ghikha
Hydel Project Authority).
All persons who had otdinarily been domiciled in the State of Jammu &
Kashmir during the period 1.1.1980 to 31.12.1989 shall be eligible for
relaxation in the upper age limit by five years in support of which the proof of
residence may be submitted along with the application with a certificate form: -

(a) the District Magistrate within whose jurisdiction he had ordinarily residad, or

(b)  Any other authority designated in this behall by the Govt. of Jammu & Kashmir
to the effect.

(v} Age relaxation upto a maximum of & years (8 years for OBC and 10 years for
SC/ST) in case of ExS and Commissioned Officers (including ECOs/SSCOs)
who have rendered at least 5 years' military service as on 15.03.2004 and
who have been released :

(a) On completion of assignment (including those whose assignment is due 10
be completed within six months) otherwise than by way of dismissal or
discharge on account of misconduct or inefficiency; or

(b)  On account of physica! disability attributable for military setvice; or

(c}) Oninvalidment.

(vi) An Ex-Serviceman means a person who has served in any rank whether as a
combatant or non-combatant in the regular Army, Navy, Air Force of the Indian
Union and:-

(a) who retired from such service afler expiry of his pension,

(b}  who has been released from such service on medicat grounds attributable tn
military service or circumstances beyond his control and awarded medical or
other disability pension, or

{c) who has been released, othetwise than on his own request, from such service
as a result of reduction in establishment, or

{d) who has been released from such service after completing the specified
period of engagements, otherwise than at his own request or by way ol
dismissal or discharge on account of misconduct or inefficiency, ®nd has
been given a gratuity and includes personnel of the Teritorial Army of the
foliowing categories;-

(1) Pension holders for continuous embodied service,

{2)  Persons with disability attributable 1o military service,

(3) Gallantry award winner. - *

{vit) As per D/o Personnel & Training O.M. No. 36034/6/90-Fatt 0T dlated oA gnan

such ExS candidate who have alteady secured employment uncer the Conteal

Govl. in civil side alter availing the benefit given to them as Lx for thew 1.

employment are eligible for age relaxation prescribed for ExS for seeking

another employment in a higher grade. Such ExS would have to pay the
requisite fee of Rs. 50/- for this recruitment,

The.period of call up Service of a ExS in the Armed Forces shall also be

treated as sewice renderad in the Armed forces. For any servicemen of the

three Armed Forens of the Umon 1o be treated as | v for (e propnan of

securing the benelits of reservation: he must have Alteady acquaued, at e

refevant time of submitting his application for post/service, the status of £

andfor in a position 10 establish his acquired entilement by documentary

* evidence from the competent authority that he would be releasedidischargod

from the Armed Forces within the stipulated period of one year trom the closing

date {i.e. 15.03.2004) on comgsletion of his assignment, Neressary cenlificate/

undertaking should be submitted by the ExS candidata in the farm prosc it

in D/o Personnel & Training O.M. No.36034/2/91-Esit (SCT) dated 3.4 g1
(Appendix t & I1).

7. Candidates are advised to pay fee in the shape of CHAFS. These stamps are

available at all departmental Post Offices of the country. These stamps may bin

pasted at the fop of the application form in the space provided for the purpose

These Recruitment Fee Stamps must be gotcancelied from the counter clerk of any

post office including the post office of issue with the date stamp of post office in

such a manner that the impression is clear and distinet to facilitate the identdication
of the date and the post office of issue at any subsequent stage. After getling thn

Recruitment fee stamps cancelled from the post office, the candidate may sithmit

the application, complete in ali respects, to the concerned reqgional olfice of tha

Commission in the usual manner after completing other formalities.

If CRFS are not available, the candidates can submit their examination fee through

crossed IPOs payable to Stalf Selection Commission at the Post Office, specifieg

under each region. Candidates should write their name and address in tie space
canmarked on the IPOs.

Note :

(1) 1POs should not have been purchased prior to the date of publication of this

advertisement,

(2) Fee once paid will not be refunded under any circumstances.

(3) Fee paid by cash, Bank Draft or Pay Order will NOT be accepted.

8. VACANCIES MENTIONED ABOVE ARE SUBJECT TO ALTERATION :

9. SC/ST candidates called for interview will be paid T.A. as Govt. orders. No T.A will

be paid for screening test/proficiency test, if they are held on a day other than that

of interview.

10. Canvassing in any form will disqualify the candidate.

1. The job requirements of the post are indicated below tha details of the post tn

facilitate the candidates 1o understand the main functions to be petformod after

appointment {o the posts.

12. Submission of Certificates in support of Essential Qualifications:

a.  Posi(s) requiring proficiency in the relevamt lanquage as an essential
qualification means that the candidate must have studied in that lanquage/
dialec! upto Matric level and in case the relevant language/dialect is not
taught as a subject in Matric, the said tanguage/dialect must be the mathe

- tongue of the candidate or he/she should have the working knowledge which
shall be determined by the Staff Selection Commission.

(viii)

{ o, f

/A




3 L ‘ @ Employment

o
Continuedfrom page 27 ! N
b. [For posld where an experience in a particular field/discipline for a specified
- period has been indicated as an essential qualification, in such cases the
candidale\gﬂould submit a certificate in support of their claim of experience
in that field/discipline.

Note : :

{1) \tthe above documents/certificates are not furnished by the candidates along
with their applications, their candidature is liable to be rejected summarily or
at any stage of the recruitment process.

{2) Only attested copies of certificates and marksheels are required to be sent.
Even the photocopies of certificates and marksheets are required to be attested.
The ORIGINAL CERTIFICATES/MARKSHEETS must not be sent with the
application. !

13. Ali candidates in Govt. service whether in a permanent or in temporary capacity

or as workcharged employees other than casual or daily rated employees, or those

serving under public enterprises will be required to submit an undertaking that they
informed in writing 1o their Head of Office/Department that they have applied for the
post. These departmental candidates may send their applications directly to the

Commission after intimating to their Head of Office/Department and need not send Old Assembly Building

-another copy through proper channel. However, in case, they decide to send a copy Kolkata-700001.

through proper channel, they must ensure that the application complete in all TR TR A

respects reaches Staff Selection Commission by the closing date. Applications For Category Regional Director (WR) General Post Office,

“bhrancy 20

candidates residing abroad. the closing date for receipt of application would be
19.03.2004. Application shall be rejected if roceived late annr not complete in al
respects as provided in the rules. ’ 4\'

Post office where the
IPOs should be made
payable

Lodhi Noad Post
Office, New Delhi

Address to which
applications to be sent

Category of
© posts

For Categories
NR-(B)-1 to
NR-(B)-3

Regionat Director (NR)
Staff Selection Commission,
Block-12, CGO Complex
Lodhi Road,

New Delhi-110003
Regionai Director (ER)
Staff Selection Commission
5, Esplanade Row West,

For Category
ER-(B)-1

GO, Kolkala

¢hall be rejected if received late and/or not complete in all respects as provided in WR-(B)-1 Staff Selection Commission Mumbai

the rules. : ' Army & Navy Building (2nd Floor),

14.Candidates should note that in case a communication is received from their 148, M.G. Road, Mumbai-400001 '

employer by the Commission withholding permission to the candidate applying to : e
appeas-at the proficiency test/screening testfinterview, their.applications shall be For Category Regional Director {CR) Kutchery Post Office, "
rejected/candidature shall be cancelled. b CR-(B)-1 Staff Selection Commission Afiahabad

15. Any dispute in regard to this recruitment will be subject to Courts/Tribunals . 8-A-B, Beli Road, Allahabad. :

having jurisdiction over the place of the concerned Regional Office of the Staff - -
Selection Commission where the candidate has submitled the application, is For Category Regional Director (KKR)
situated. .

Basavangudi Head Post

i KKR-(B)-1 Staff Selection Commission Office, Bangalore
16. Candidates must submit separate applications and pay the fee separately for Kendriya Sadan, (1st Floor,
each 'category of post in case they wish to apply for more than one category. E-Wing, I! Block) Koramangala,
Candidates should also note that one envelope should contain application of one
’ Bangalore-560034.
candidate only. - - s e e
17. The application, complete in all respects, should reach the Regional Director For Category Regional D'_' ector (NE,R), Hend Pog Oftice.,
concerned (as per list below) by 15.03.2004. In the case of candidates residing in NER-(B}-1 Staft Selection Commission Guwahali
Assam, Meghalaya, Arunachal Pradesh, Mizoram, Manipur, Tripura, Nagaland, Rukmini Nagar, P.O. Assam
Sikkim, Jammu & Kashmir, Lahul & Spiti District and Pangi Sub-Division of Chamba Sachivalaya, Guwahati-781006
District of Himachal Pradesh; Andaman & Nicobar Istands, Lakshadweep and for T e

Contintnd on pagn 29

——

Ex-Servicemen .

‘ CENTRE FOR CELLULAR AND.

8. Application forms can be had from the Controller of Administratian,

Contributory
Health Scheme

Corrigendum No. 01
Relerence advertissment number
davp 7241(13)2003-Ad IV published
in the Employment News on 24.1.04
Our advertisement for contraciual’
employment of staff for Ex-
servicemen Contributory Heaith -
Scheme Is further clarified. The posts
from Ser No. 8 1o 12 are one each for
Jabalpur, Mhow and Bhopal. Any other
clarification may be sought from
concemed Station Headquarters. All
other terms and conditions remain
unchaged.

Port Trust

Personnel Department
Employment Notice No. 1/2004
Name of the post : Dredger Second

Diese! BOT/MOT Engineers
cerlificata or Second Class combined
Diesel and steam BOT/MOT
Engineers Certificate or Second -
Class Diesel BOT/MOT Engineers

coplas of certificates, duly attested
should be sent by Registered post to

MOLECULAR BIOLOGY.:

{Couneil of Scientific & Industtial Resbarch)

Uppal Road, Hyderabad + 500°007,:/ND
ADVERTISEMENT NO.1/2004

The Centre for Cellular and Molecular Biology (CCMB) is one of the
constituent national laboratories of the Council of Scientific & Industrial
Research (CSIR), the premier multi-disciplinary R&D organization of the
Government of India. The ongoing research programmes at the CCMB

_are focused towards high quality basic research in the frontier areas of

modern biology. research relevant to social needs and application-
oriented research towards commercialization.

In order to strengthen its areas of expertise, CCMB invites applications
in the prescribed application form for the following post from Indian
cilizens, as per the qualifications and ofher details mentioned against
the post.

4

. davp 7241(37)2003 EN 46(69 Scientist 'C' : [Group V(2] - 1 (One) post {Post Code No.42] Biology, Uppal Road, Hyderabad 500 007 so as v reach himon o
. Scale of Pay : Rs 10000-325-15200 : before 19.3.2004.

H Age : 35 years 10. Applications from employees of Government Departments will be

Vlsakhapatnam . Essential Qualifications and Experlence : Master of Veterinary Science considered only if forwarded through praper charial, certiied by the

(MVSc) in Laboratory Animal Sciences with 2 years experience or PhD
in Animal Sciences with 1 year expetience in Laboratory Animal House
Management.

Desirable : Minimum of 2 years experience in management of Laboratory
Animal House of Teputed research Institution in supervision, care,

maintenance and breeding of laboratory animats for the Cenlre; (b) To

S"Q'"'”' (Ctasls-l)' 1 (One) (S.C) maintenance and breeding of Laboratory Animals. Outstanding academic 11'!-“5} dateffor receipt of ““"""\;" ":i(’:“’?"‘ig".ﬁtii 12-‘;?"”" (f3n3'-2004
0. of vacancles : 1 (One) (S.C. record andwesearch experience as evidenced by publications inrebuted in case of remote areas of North-East States, Andaman & wishar
Qualifications : First class combined journals in Laboratory Animal Sciences and Lakshadweep Islands). Applications received after the tast date
Diese! and Steam BOT/MOT P L are liable 1o be rejected.

Engineers Certificate or First Class . Job requirements : (a) To plan, organize and exccute the Care. ) ongigates shoutd specifically note that the apolications received

be part of teams carrying out research work involving use of animals
including development of new strains and techniques; (c) To execute
overall responsibility for the maintenance of the Centre's Animal House
facilities; and (d) To conduct animal experimentation as per the existing
CPCSEA rules and regulations. '

Certificate. | 13. Candidates from abroad : They can use application format avaitable
Age : 45 Yrs, GENERAL CONDITIONS : at C'CM’B webh-site i.g. hltp:ﬂwww‘cc‘mh“res‘m‘ Tl\e‘cfyry\;f‘eterl
Scale of pay : Rs.14500 350 -18700 1. The application has to be submitted on a serial numbered prescribed ;‘l’D"Cf;'g’n. acf(:iog\n?;ue? ‘w;m atn| aml)l!;.am‘:r:‘ 'tee ;ﬂ vlvjcb‘szr{f.'-"" \ha’
T 1st c|853) i proforma issued by cCMB. qrm of Deman rait vali ‘()! at least. l.n(.l S (.M lm. -'.uur [4)
o MOT 2nd I Director, Centre for Cellular and Molecular Bioloay, payable at
Rs.10750-300-16750 ( n 2. The upper age fimit will be reckoned as on 19.3.2004. Hyderabad, india, must reach befote the tast date of tecmpt of
Class). ) 3. The period of experience mentioned against the above said post shall applications.
-Appllcations with full pamcula‘rs of be counted from the date of acquiring the prescribed minimum 44, Incomplete application in any respect, application not in the form
Name, Address, Date of birth, educational qualifications. issued by CCMB. applications not ﬁllc‘d up by the .(.nmlid;\'.q n his
Qualifications and experience with 4. The post carries usual allowances as admissible to Central own handwriting and application without the signature of the

Government employees of the same pay and status slationed at
Hyderabad.

. Completed applicalions in all respects, supported by allested copies

15, Mere fulfillment of essential educational quahfic ations and eypotienen

Centre for Cellular and Mo Tar Biotagy, Uppal Road,
Hyderahad 500 007, on or hefore 5.3.2004 i pei en hetzonn } (AL
and 5 PM on working days, againat application foe of e 1000 e
form of Demand Deaft vabd for atieast 3 monthe e o of
Director. Centte for Cellular and Molecular Setogy payahle o
Hyderabad. or by sending A request enctosing prasentiod apphie At
fne. ns stated abowve, for issue of an appheator fonm slonepadt?t
soll-addiessed ehvelope of the size af 20T cavaaifired vath pustage
stamps of Rs.10/-. At the back of the 0D indicate details of name,
date of birth and post appliad for. Candidates belonging to SCIST
categories are exempted from payment of application fee and they
have to submit an attésted copy of community cerificate whie
requesting for application forms. Requests for isaue of application
forms received after 5.3.2004 will not be entertained

of certificates of educational qualifications, expetience cortificates
community certificate (in respect nf SCISTIORC  should hie sant tn
the Controller of Administration, Centre for Cellular and Molecular

employer that the applicant will be relieved within one month of the
receipt of the appointment orders. if selected. However, advanece copy
of the application may be submitted before the closimg Aate
Applications routed through proper channe! should! reach this Centre
at the earliest.

after the'closing date for any reason whatsoever ‘such as pnvelnpes
wrongly addiessed, delivered elsewhere. postal delay el ) will not
be entertained by this Centre. Any enclosure inceived su;mm(ély
subisequent to the receipt of the application cannot be connacindd
therewith. No representation in this regard will ha entertained

candidate etc. will he summarily rejected.

does not enlitle a candidate to be callad for interaew

“THE MANAGER (OPERATIONS). 5. Deserving candidates may be considered for higher start of pay by
VISAKHAPATNAM PORT TRUST grant of advance increment(s). 1G.Canva§sing ‘in any form or bringing _«_»lr any influence, political o
VISAKHAPATNAM-530035" on or 6. Candidates caled for interview will be paid single second class rail otherwise, will be treated as a "'Sf“‘a""""“”“- ‘ '
<] before 10.03.2004. ‘ | fare Including reservation to and fro by the shortest route from the 17. The decision of (|.1e (;CMBICS!R in all matters olating ‘m eligehibly,
“Applications of those already in place of residencefactual departing station whichever is nearer to acceptance or rejection of applications, mode of selection, conduct
“wice should be got forward through Secunderabad/ Hyderabad. of examination/interview will be final and_lmuhnu an the candidates |
=mployer duly furnishing *NO O o o ) , and no enquiry or correspondence will be entertained in this | =
N CERTIFICATE." T. Relaxatlllon 'IT age l!:"'tf quallllca(;l%n ‘andl(ct))r z’(piene"ie n ‘Cafe 0(:‘ connection from any individual or histher agency. B
exceptionally meritorious candidates (both departmental an .
\?‘gﬂifatlons‘ wil outsiders) may be allowed with the prior approval of the competent ) ) COANTROLLER OF ADM'N‘ST‘?M'ON i
‘\ EN 46/52 authority. N This adyerr/somenl is also available at: http://www.ccmb.res.in
2
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[ DATE OF ADVT : 14.02.2004 .,
CLOSING DATE : 15.03.2004 INSTRUCTIONS

—dd

N\ STAFE SELECTION COMMISSION A A/A/BXURE- A’
“ ~ APPLICATION FORM -

BED

.
ih aerde

'(l) | 'in the columns below write the required information in English (CAPITAL LETTERS) or in Hindi. Those candidates who lill
up the application form in Hindi, should also write their name .and address in column 14 (b) (ii) in English CAPITAL
LETTERS also.. - .

' (1) One envelope should contain application of one candidate only. Infringement of this instruction would invite penal action

by the Commission. C .

(i) The envelope contalning the application must be superscribed in bold letters as '‘APPLICATION FOR THE POST OF .......

s ADVERTISED VIDE CATEGORY w..covvvcrssn OF ADVT. NO. SSC/HQ/1/2004.

(iv) An application will be summarily rejected at any stage of the recruitment process for having incomplete information/wrong
- information/mis-representation of facts/left unsigned/submitted without fee where due/without an altested photograph pasted

- at the appropriate place/not accompanied by attested copies. of certificates in support of their claim for educational

* qualifications, age and cateogory (SC/ST/Ex-S/OH/HH/OBC) or for submitting for more than one application.

. {v) Ita candidate has changed hisfher name or dropped/added part of his/her name after Matriculation/SSC/Hr. Sec./he/she

is required to submit an attested copy of Gazette Notification to the effect that he/she has changed hisfher name after
_matric etc. -The changed name should also have been indicated in the Gazette Notification.

‘(vi) The Commission will not be responsible for postal delays.-

_""‘(v'ii) Candidates should sign at the bottom of Application Form. If any variation is found in the signature appended by him at

_diﬁerdnt place his/her candidature will be liable to be cancelled by the Commission.

(viii.)One self addressed post card affixed with an additional Rs. 2/- postage stamp, two self addressed envelops of 12x25
cms size indicating name and address of the candidates. One of this should be affixed with postage stamp worth Rs.
'6/- and two self addressed slips should also te attached with the application form.

' (ix) Candidates.should. paste (not stanle.or pin) hisfher recent attested photograph on the Application Form. Any variation in

the phot ¥ vl 1y 'n of his/her candidature. The photographs should be attested by any MLA, MLC, MP
any G&  cenvaAL RECRUITMENT FEE  ate and Principals of Schools/Colleges and Head of other recognized Institutions,
including :

B 30 THROUGH ALL THE PROVISIONS N THE NOTICE TO ENSURE THAT HE/SHE
R-WHICH HE/SHE IS APPLYING IN TERMS
il 5 ON ChU\CIAL DATE, ETC. '

" (x) CANDIC
IS ELIC
EDUCA

qitd

1. (i) Advertisement No. SSC
(i) Category No. _(C, '

2. Post applied for COURT._MASTER] STENOGRAPHER CRADE € '

3. (a) Fee paidby ’

write 1 if CRFS 1

2it IPOs

(b) It IPOs write o

‘Number & date of IPOs _. __for Rs.

4, Name of candidate : :

(as recorded in Matriculation or equivalent certificate)

(a) In Hindi (for Hindi
knowing candidate) :

(b) In Engl_f‘sh (in-block capital A 3 :
_ letters’only) : - | - S 3QV5UL BlALR M Ay

Sex:: Write 1 if Female —
' © 2if Male

b

4



3
. -t

.w V' Father's Name (Husband's Name in the case : — . = - |8 /-
ot y }\ of married female candidates) SR [LANRLL v KIAIN T 3 @
WA - - L8l fr]m]aly i&jb
U%:a of Birth (as recorded in Matriculation or - S k"
L . equivalent certificate) : 3 | o1 1191717 ¥
o ‘ DATE MONTH YEAR =
L _ |
: - . N
8. () - Are you seeking reservation as Scheduled Caste/ ‘_-'r" .
Scheduled Tribe/Ex-Serviceman/OH/HH/OBC ? v e
' T Yes No a
. 1) i yes, write- : 1 for Scheduled Caste S5
o .. 2for Scheduled Tribe N
3 for Ex-Serviceman =
4 for OH
~ 5 for HH
... 6forOBG - |
f a‘éa_ndida'té belongs to more than one category, he may indicate his dualitriple category in the following boxes using
the above codes : :
: (iii) if .E)‘(—s:e}\}iceman indicate whether he/she has already joined Govt. job in Civil side after availing of the benefits given to
“Ex-8 for their re-employment. -
S _ Yes No
. (V) Are you seeking age relaxation ? =
: v ges No .
R 2 - M PLeYEE(ADHO) OF C. AT,
- -(v) it yes, indicate under which category age relaxation is being sought : PLexe { PHeQ) (Xlso attach attested copy of the
requisite certificate in support of your claim of age relaxation).
1.,'.NOTE : RE-EMPLOYED EX-S WHO ARE SEEKING AGE RELAXATION DUE TO ITEM {(Vil) UNDER PARA 6 OF °

IMPORTANT INSTRUCTIONS MUST WRITE THE EXACT SUB-PARA i.e., ITEM (VIl) UNDER PARA 6).

9. EDUCATIONAL QUALIFICATIONS (Beginning with Matriculation level)

S. Nameof | .Yr Univ./ Division/ - Subjects Marks % of
No. Exam » Board Class obtained Marks
' . MAL () Jorqlish _ e
Sa.ce | BoARD OF SECONDAR ' i [N oq .
H-5.L. (991 EDvcATI ON‘;:ASSAM, I Gerod 9“'"“*(%17“9 524 2
11 [moneR == el ST ol
RN SECONDHR\I ' 99 L‘ ASSHm, HIQH Eg S(E‘(U‘l N “_ N C(dl\léﬁf[(.ﬂ, L/
. |pAaRYEDUCATION L poug ,%, L Sirver 2,08 616/
’ LOUN"LL LOWILY plILoS ey
> IbA. 1998 [GAVHAT UniversTy| [T ENoLisu(marg|  37S | 4,
10. Indicate whether you fulfil all the essential qualificétion (as in the notice) N / A
Yes/No
11 Experience, (Please give details-thereof) : ___ & YAAYS
— Organisation ~ Period Designation & Description & Duties
) From ~ To

T NGAVRAU ENTERPRIES Ti3006 WA, T8T5

STENG TYAST/(oMPUTER OPZRAT IR

SHeTAAND Y Accou g

' 2, WS TEA SToRE WOAREHOUSE Jonaas  Tolysovs

TN-C HARGE

CORRESPONDI NG MANA GIN
OF FI(&

3. ASSAV COMPANY LTTAT TED AUGOST 1o ApRil Z00] STENOC-TYPIST - RECETviNG 3 SCNDING MATLS L s
e : (RRES LeN DANCE FILING ETC.
B, CENTAL ADM INI STK/*TJ e 24460 TILDBTE  CooRT /}{/}STEP/ DreTaT oy Of Vice am:rzmmvﬂu&mr}éﬂ [y,
=\ TRIBUNAL GUWAHATT BENH ) STENO, G2 ¢! 2 SENIOR oF FI<ERfntinued on page 31 N

( pUBUL RARM



Sk ol
T Iux

o page 2. — —
(8) - Mother Tongue ; ___ A SeAmtet

13. tAre you a‘departmenial candidate : " ' |
Pt T : _ : " Yes No -
If yes, Name of Office where working : CENTRAL ADMINISTRATIVE TRIBLNALGowAHATIBENCH, Gumanar ¢

4. Residence Status ; .- -
" (a).Citizenship code * R , .
- Write :1"ifacitizen of India . - ' A
© S 2 if asubject of Nepal .
. 8 ifasubjectof Bhutan . o : :
. ~ ' 4 itaTibetan Refugee who came over to India before 1st January, 1962, with the intention of
.-t ... permanently settling in India, or, , _ o
L " §-if a person of Indian origin who has mi'grat_éd from Pakistan, Burma, Sri Lanka, East African

* -~ Countries of Kenya, Uganda, the United-Republic of Tanzania (Formerly Tanganyika and Zanzibar),

;. - Zambia, Malawi, Zaire, Ethiopia, Vietnam, Kuwait and Iraq.

(b) Regidential Address:
(1 In Hindi (for Hindl
“* " knowing candidates) :

PIN CODE NUMéER o
o L v \.' - [ ]
ii)lnvEl'l\glrish:"[ ‘%r Gliirlr N sﬂRM/‘) H ASTI/VH
1PlviRislyle {clalnie (4] INAIYIAINIP U IR,
Gla Inle Tl d [olelrln] 16]v]|wla TLI,
Als | S|AIM

T - PINCODENUMBER: |7|&|l |00 |5

DECLARATION

| hereby declare that all statements made in this application form are true, complete and correct to the best of my knowledge
-and belief. | understand that in the event of any information being found false or incorrect or ineligibility being detected before
- or after the proficiency test my candidature/appointment is liable to be cancelled. ' : .
have not submitted any other application for this Proficiency Test. .

have read the provisions in the Notice of the Commission carefully and | hereby undertake to abide by them.

| further declare that | fulfil ali the conditions of eligibility regarding age limits, educational qualifications etc. prescribed for
admission to the proficiency test. | have enclosed attested copies of certificates in support of my claim for Educational Qualification,
ge, category (SC/ST/EXS/OBC/OH/HH) and age relaxation. - : - :

so declare that | have never been convicted by any Court of Law.

rther declare that | have not been debarred by SSC. - o
R S . ) . : . . _
* Signature of the applicant

_é_@__WH - ' oo ~ (Application Not Signed by the

candidate will b_e rejected)

‘(b Language known (a) Tospeak _ASSAMESE, H INDLEMNGLISH 3 BENGAL /\
S (o) Towne _ASSAMESGE  HINDIY ENGLISH v

a
€
2

( puUt
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i2 | ANA/[’ xu@r-

The period of deputation tpcludiny n-

Kv/ : Note 1
. . of deputation tn another ox-cadre post beld i
o preceding the appointoentl in the same OF sots olie
i Orxanlsatlon/nopartmont of the central Goverfmes D
. ' :“' o ordiparily pot exceed three years. *
o o (RSN
M e ) D
,: ;i'QIH s Note 2! The maxlmum age limit for appointment o
o 5é;ﬁ..‘g; . debutallon/absorptlon shall not be exceeding 5% v
e T as on the c{oslng date of receipt of applicotice.
‘_'“ . - .“" * Lo : e meme e

Circumstances 1n
which Union public
service Commission
1s tg be consultied
1o miking
recrultment

lt a Deplrtnontal pPromotjog
ou.(uoo exhu. what s Its

Y]

223

a .. '
Feaua H
> - ) . |

Syl
S R 2, 1ua‘1-. .
-n,gpr\-nlta{ g;o,oilon tocmittee Not appllcable
~ conuuu ot -2 . :
e wRga L |
'l"vxce-ctmmn of . -Chalrman
‘33? fb'cGuttal Adlillctratxvo °
R A rtlbunal to be nomlnated
~£‘ by the Chalr-an. Central '
N Adnlllst:atlve Tribunal ' -
; ~§} He-bor of CQntral -Nember
. Adlllxstratlvo Tribdunal
to be nomipated by the
halruau, Cesatral : ;
Adnlnlcttallve Tribunal
3. Rezlstrat. Prlnclpal -Nember

.tl .
‘Beach ,

FREETY

69'(1990) ceneral Central Hs.3500-17%- soled thinn
(Stenograpnor ssubject to Sservices Group B 9000, by -seento- vap i atie
ﬂC ) ﬁ* . variation Sop-gazetled, rit ‘
' ‘dependent  Ministertal. . Seefore t1on
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‘
.
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A £ XTRAORDINARY

10 THEGAZETTEOFlNDl S .
7 s 9 10 i
——— #___”___"__‘ﬂ_”,_ﬂ,_‘#_,,_____*_,Mﬂ_
getmees 18 Essentlal: " No  Two years 50 v
apé 28 years (1) uatriculatjon or o tor dlrect airect respv.aeeot
on the ctUCl&l equivalest f{rom 3 recruiee iii IS =0
- date as 'flxed recognised aoard/ promotees commlssion. 7 it
- by the Central Unlversity. trom Limlted cent. by i 1 N
e covprnnént (2)a speed of 100 words Departmental failing woiel b
“¢rom time to per minute 1o shorthand competitive doputat it
tine L (English/Hlnd). Examinatloh.
~ (Relaxable '
RS fdt goveroment pesirable:
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